CENTRAL ADMINISTRATIVE TRIBUNAL
~ ERNAKULAM BENCH

OA 29,67,87, 113,126, 137, 181, 212, 266, 268,
269,.277,.281, 299, 300, 301, 302, 303, 319, 325,
326, 327,328,329, 331, 333, 344, 345, 346, 347,
348,350, 351, 352, 353, 354, 355, 356, 357, 358,
359, 362, 363, 364, 366, 368, 369, 370, 371,372,
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952, 1100, 1202, 1225 0f 2013

Thursday, this the 6" day of March, 2014

Y

CORAM:
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. OA 29/2013

L. C.H. Mohammed Yasin
S/o Kidavu Koya,
Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

o

~T.P.Latheef
S/o Atteka
Thiruvathapura, Kiltan Island, |
Union Territory of Lakshadweep-682 558 Applicants

(By ‘Advocate: Mr.Shabu Sreedharan)
Versus

l. Union Territory of Lakshadweep represented by
the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath
1 Union Territory of L.akshadweep
Kavarathi Island-682 555
3. ‘The Chairperson

- Village (Dweep) Panchayath
Kiltan Island, Union Territory of l.akshadweep-682 558




4. The Executive Officer . .
- Village (Dweep) Panchayath
~Kiltan Island, Union Territory of Lakshadweep-682 558

5. . The Principal

Government, Senior Secondary School

Kiltan [sland

Union vl‘“errltory of Lakshadweep-682 558. Respondents

(By Advocate:  (Mr.S.Radhakrishnan (R1,2 & 5)
(Mr.R.Ramdas (R3)

2. OA672013

I geedrkoya M.
S/o Abbosala Koya
Malayattryoda Kiltan Island
Umon Territory of Lakshadweep-682 558.

| Marsha
S/o Krdavu Komalam

. jh‘enakkal House, Kiltan Island
Un‘ion Territory of Lakshadweep-682 558.

o

3. Abdulla A.P.
S/o0 Khalid
Alimapura, Kiltan Island
Umon Ierrrtory of Lakshadweep-682 558.

4. Raxr L
S/o Syth Koya

thekkila [1lam, Kiltan Island
Umon _T-;err-rtory of Lakshadweep-682 558.

5. Sayed‘ Muhammed Koya C.H.
S/o; Muthukoya

C.ljamayath House, Kiltan Island
Uni’on Territory of Lakshadweep-682 558.

6. Rafeek (han H.M.
S/o Abdul Rehman
/\lryar House Kiltan Island
' Umon Iemtory of Lakshadweep-682 558. Applicants

:‘lis"ﬁShabu Sreedharan)

Versus



3

I 'Un‘lon Ten 1tory of Lakshadweep represented by
the dmmlstxator Kavarathi Island-682 555

:U'T ion Térr 1tdry of Lakshadweep
Kavalathn Island 682-555

3. The Chalrperson
V1l]age (Dweep) Panchayath
Kiltan I.siland Union Territory of Lakshadweep-682 558

4, The Executive Officer
Village (Dweep) Panchayath
Kiltan Island
Umon T er11t01y ofLakshadweep 682 558 Respondents

(By Advocate _(Mr,S.Radhaknshnan (R1,2 & 4)

3 "()“A .87/2‘013.

L Abdul Salam P.P., age 43
Slo Saldmuhammed
Pulhlyapula Kiltan Island -
La <shadweep

unémmed
pse, Kiltan Island
' Applicants

Versus

l. Tl“hfe A:dinlni“strator
.Umon Territory of Lakshadweep
Kavalathl 682 555

2. Th Dlnectm ‘Department of Science & Technology
‘akshadweép Administration,
l“a:fid—é& 555

"Officer
nvnonment Warden

4. "l he Chaupexson Village (Dweep) Panchayath
K)llan Island Lakshadweep-682 558 Respondents



S sadhnl g6

(MI S.Radhakrishnan (R1,2 & 3)
x, :'(Mr R.Ramdas — R4)

()A 113/2013

)

Muthukoya T, P
Sto Kidave Haji :
Thnuvathapula Kiltan, Lakshadweep.

Sallh P

S/o Ibrahim Haji
Pandaxa Klltan Lakshadweep.

Yacoob P. K

~ S/o Subair.A.

Punn_akkad Kiltan, Lakshadweep.

Al'if‘Mohammed
S/o,/—\ttal<a, Aliyar, Kiltan, Lakshadweep.
Kunhlkoya AP

S/o. Sayed Muhammed P.K.
/\i kalapula Kiltan, Lakshadweep.

ave T.P.

S)O,ShjaleK Pall1yachetta Kiltan, Lakshadweep

_ Sathcu C

S/o Mohammed P.

' Chad;p,una Kli]_tan Lakshadweep.

S/o Kunhi Hajl Pallithithiyoda,
Klltan‘ Lak%hadweep

(By Aay@ate';st.Daisy I Daniel)

Versus

Applicants



L

2

(VS

', ]he Adm 'mist_rétor
Union Territory of Lakshadweep
Kavyarathi-682 555.

°T‘Iﬁe(v'hairpe‘lsoln
Vlllage (Dweep) Panchayath
Kiltan 682 558

7 he Employment Officer
Kavanathl L akshadweep 682 555

Di rector of Pa;nchayath
Department of Panchayath
Kavarathi — 682 555

The Executive Officer ,
Village (Dweep) Panchayat, Kiltan — 682 558

]l(;)litil(,ALlllUldl Assistant
Vlllage (Dweep) Panchayat, Kiltan-682 558.

S/o Yous.uff ,
Kanmcheua Klltan Island
Ul ofLakshdadwcep 682 558

Kunhl M
S/O':Ambukoya

Sz Mohamm. '
Komalam letan Island
Ul ( fLal<shdadwcep 682 558

Salecm P P
S/o Harmsa .

Puthenpula ‘Kiltan Island
UT ofLakshdadwcep 682 558

Respondents



6. KLII‘\hJ K P..
S/o. Pukoy !

Kaﬂampally,

K ';fan Island
weep-682 558

7. Abdul Kasim. P'v
: 9/0 Munee1 o

Penthmveli, Ki]tan Island
UT. Qf _akshdadweep-682 558. Applicants

(By Advocate: Mr.Shabu Sreedharan)

Versus

Umon Fen 1101y of Lakshadweep represented by
he Admmxstxatm Kavarathi Island-682 555

2. The Dnector of Panchayath
Umon Fe111t01y of Lakshadweep
Kavalathl Island-682 555

The Ch_:an_person
¢ Villaéej (Dweep) Panchayath
K_vil.tag Island, Union Territory of Lakshadweep-682 558

I

4. The }'"xcculive Officer
Vlllagg (Dweep) Panchayath
Klltan Island Umon Territory of Lakshadweep 682 558

| ~nvn onmcm Warden

Tt of_Envnonment and Forest

e Kiltan Island

Umon lemt01y of Lakshadweep-682 558. Respondents

-~

(By Advocate . (Mr S.Radhakrishnan (R1,2,4 & 5)
6. OA ]37/20]3f
L Jalaludheen K K.

| S/o Shaik Poovalap
3 Poovalap :House Kiltan Island,

o




4. Ameera-ll A P
S/o Syed Mohammed

Argkalapura House Kiltan Island,
UT of Lakshadweep-682 558.

ﬂ S, Ismail T

S/o Yusuf

Tholiyoda House, Kiltan Island,
‘UT of Lakshadweep 682 558.

6. Syed Mohammed Koya K.P.
Slo Mohammed
« Kanjipura House, Kiltan Island,
UT of Lakshadweep-682 558.

7. Kasimkoya C.H.
‘S/o Muthukoya
Ammipura House, Kiltan Island,
UT of Lakshadweep-682 558. Applicants

(By Advo al v"MJ‘j_.}S:;habu Sreedharan)

Versus’

to;y of Lakshadweep represented by
Ad msuétor Kavarathi Island-682 555

2. ‘he Dnectox of Panchayath
Umon Ten 1tory of Lakshadweep
Kaveuath1 Island 682 555

i 3. 1 he Chan’person
’ .Vlllage (Dweep) Panchayalh

".Iflngmeel
hlecmcal Sub DlVlSlOI’l

K]ltan Island

Umon T emtoxy of Lakshadweep-682 558. Respondents




| e e
(By Advocate 'I\/II‘??S'.:‘;Radhakrishnan (R1,2,4 & 5)

7. OA 181/2()13

. gadakathulla A age 38 .
S/o Kunhi Ahammed
Ajnad House, Kiltan Island
I;akshadWCep.

2. NararullaP age 26

S/o Kunhi

Palhthlthlyoda House, Kiltan Island

Lakshadweep. | Applicants

(By Advocate: I‘\/Is.Daiisy_ [. Daniel)
Versus
I The Administrator
Union Territory of Lakshadweep

'K_avai‘athi-682 555.

2. T he Chalrperson
V age (Dweep) Panchayath

Dlrector fPénchayat
Department of Panchayath
Kavar athl 682 558. Respondents

(By Advocate: Ml'f_S.Radhak1'ishnan (R1& 3)

8. o.mo. 212’/2013

1 P Havvabl W/o Abdul Salam
abOUICI Agncultmal Department,
Agatl I-‘%land R'esxdmg at Pallipuram House,
1T "‘ofLakshadweep,

Applicant

l. The Dire‘ctof?oif Agriculture
Union Territory of Lakshadweep
Kavaratti Island — 682 555.



o

(By Advocatc Mr_{.'._ .

9.

I

o

T he Admlnlsu ator
Umon Térritory of Lakshadweep
Kavarattl Island 682 555.

‘f'Radhal(rlshnan)

0.82662013 |

Sablr A11 K

<Kur lyathlyoda House
Kiltan Island. "

- C.P. Firoz .

Chemmanam Palli House
Kalpeni Island.

K.P. Clleniyakoya
Karuppathapura House,
Kalpem Island

MG Hatror
Pakklpura HOuse
Kalpem Island

Habsa A

Allkome House
Knllan Island

Q'A" P 'Naseéma
Aynapuxa"éHouse

(\cmlnlstratlon of the Union Territory
of La kshadweep, Kavarathi — 682 555.
'l he’ Dnector (Serv1ces)

/\le]ll’IlStl atlon of the Union Territory
ofLakshadweep (Secretariat),
vKavaxatt" 82 555.

Respondents

Applicants

Respondents



o X s tE
o, e
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(By Advocate M1 S, Radhakrlshnan)

10. () A No‘ 268/2013

Umon Temtmy, Lakshadweep

2. B 1\/1 Mansoor
S/o. Late A.C: Mohammed Jalaluddin
Bharkath Manzil
Agati Island, Union Femlory
L akshadweep

(By Advo_ca.te: Mr. Grashious Kuriakose)
Versus

L J he Admxmstxator
Umon Te111101y of Lakshadweep,
Kavatathl 682 555.

2. 111@ Dnectox of Panchayath
Dcpartmem of.Panchayath
Kavaratu - 682 555

3. anfectof of&mence and Technology

5. Spec1al Ofﬁcer

(By /\‘dvocale M. S Radhalmshnan)
11. ()A 269/2013*‘ T
‘ ", age 32

?'t;an Island,

Grashious Kuriakose)

Vi ge (Dweep Panchayat Agatti) — 682 558.

Applicants

Respondents

Applicant



;TI,"‘he:;j.'Ciljai‘rpezxfécﬂ)h '
Vlllage (Dweep) Panchayath
Kiltan-682 558 -

(e

(OS]

The Empl'oyme.r_lt Officer
Kavarathi, Lakshadweep-682 555.

Director of :P.‘a'nc'-hayath
- Department of Panchayath
Kavarathi f-682;555

e

5. ;,I‘;f;hﬁe!:J}S-X‘e"cu_tiv.,ej Officer
* Village (Dweep) Panchayath
Kiltan-682 558

Horti'ch-ltural' Assistant

Village (Dweep) Panchayat,
Kiltan-682 558. -

o

(By Advocate:  (Mr.S Radhakrishnan (R1,3 & 6)

(By Advocate 'I\'/_'Ir.'@lra}s;hious Kuriakose, Sr.)

Versus

Respondents

Applicant



‘Respondents

So Sayld VK.
al]omkad1yodu A
Kiltan Island; ; Lakshadweep

'-Sayed Badush.avMuhide'en S.V.

Shahar Ban Vilas House
Chetlal L Applicants

(By Advocate Mx Glashnous Kuriakose, Sr. & Ms.Daisy | deel)

(US)

6.

Versus

A.dmmlstlatm
UT ofLakshadweep, Kavarathi-682 555.

Dlrectm o
Scnence & Technology
Chetlat 682 556

Dnectm of Panchayath
Ru;al Development Depaxtment of Panchayath

Add’l Sub Dlvisnonal Officer
Chetlat 682 556

Jumor Smemlﬁc Officer
Chcllal 682 556.

fgi-,afthi-ész 555. ~ Respondents

hakrishnan-R1-3 & 5-7)




(By Ad

L AK Sajeed

Kalpcm Islahd

3. /\ '1 Ahadabx :
Alhanam Thottam House
Kalpem Island

4. P.P. Sulalkha
Pulhnya Pandanam House
Kalpem Is]and

5.. C P Noouehan
Chemmanam Palh House
Kalpem lsland

6 A K. Bceb1 ,
Arakkalau House
(alpem Island

7. I\/l P Mohammed
Mull;pula House
§al eni lsland

"B. Gangesh)
Versus
1. 18] Lafox,
. tion-of the Union Territory
.ef Lakshadweep, Kavarathi — 682 555.
2. Ihe Dlrecton (Servxceb)
Admlmstratlon of the Union Territory
. of Lakshadw" ' P (Secretariat),
' :555.
3. Agriculture
of Lakshadweep,

pTesentedyby 1t9 Director.

(By /\dvoci:.e(:‘Ml S 'Radhakrishnan)

Applicahts

Respondents



15. OA 300/2013

I. “B.Koya, age 42,
S/o0 Bammad, Bilutheth House
Andrott Island. ’

2. B.Ahammed, age 43
' S/o0 Mohammed, Bakakada House
Andrott Island.

3. K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott Island.

4. P.P.Hassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott Island.

5. M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
JAndrott Island.

6. M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

7. C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott [sland.

8. K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.
9. T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
Andrott Island. '

10.  B.Mullakoya, age 43
*S/o Kidave, Bithnatt House, Kavaratti Island.

I'l. P.P.Fathimath, age 41,
D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island.

12, AlJamal, age 48,
S/o Abdulla Attalada, Aliyathara House,
Andrott Island.



14,

—
wn

17,

18.

20.

22.

23.

24.

Y
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A.Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. - S

[..Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House,
Andrott Island.

K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

K.K.Kunhibi, age 52,

+S/0 Yousaf, Komalam Kattu,

@

Andrott Island.

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

Mohammed Mu.rshid, age 36,
S/o Koyamma K.P., Moosathada,
Andrott Island.

K-.;C.'{Mohammed' Hussain, age 39,
S/t;..Sayeed Ismail, Kannichetta,
Andrott Island.

P.P.Hamza, age 34,
Koyakidave M.P., Pandathpura
Andrott Island.



25.
26.
27.

. D/o Majeed, Puthiya Manzil,
28.

29.

30.

36.

M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41, :
S/o Abdul Khader K Perumpally House,
Andrott Island.

P.M.Thajunnissabi, age 39,
Andrott Island. -

L.Pathummabi, agé 37,
D/o Yousaf T., Lavanakkal House,
Andrott [sland.

H.K.Hussain, age 35,

S/o Pookunhi, Halookakkada House,
Andrott Island.

M.P.Mohammed Rafeek, age 31,

S/o Koyamma, Kunnamkalam House
Andrott Island.

K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K. Mohammed Basheer, age 34,
S/o0 Aboosala U. K Kunthathalam House,
Andrott Island

K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,

Andrott Island.

A.Reilsheed Khan, age 39,

KAbdul Salam, age 33, »
S/o Muthukoya, Kannathimmada House,
Andrott Island.

K_K.Anwar Hussain ,age 31
S/o Koya V., Kerakkada House
Andrott [s land



39.

40.

4].

42.

44,

45.

46.

47.

P.Mohammed Rafee, age 25,
S/e Mullakoya, Pachanal House,
Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island.

Basheer Karakunnel, age 41,
S/o Sayeed Mohammed A.C., Karakunnel House,
Andrott Island.

“Ubaidulla, age 29,
S/o Seethi, Bappathiyada House, -
Andrott Island.

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island. ‘

M.-M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.”

M.C'.l.—lammedathbi, age 37,
l')/oY,:,ousa‘t’, Mylachetta House,
Andrott Island.

DQulathabi, age 33, :
D/o Kidave, Lavanakkal House,
=Andrott Island.

Guhar Madeena Beegum, age 37,
D/o;Mohammed B, Aliyathara House,
And-rd_tt [sland.

KK bol<unhi Koya, age 36,
S/é? Yacoob, Kolikkatt House,
Androit Island.

l;(.ber;\:/esh Mohammed, age 36,
S/o Sayeed Mohammed, - Kachashada House,
Andrott Island. Applicants

(By Advocate: Mr.K.B.Gangesh)

Versus
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The Administrator
Union Territory of Lakshadweep -
Kavarathi -682 555

2. Director of Education
“Directorate of Education
Administration of the Union Territory of
Lakshadweep, Kavarathi.

3. Director of Panchayats
Deparument of Panchayats
= Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

I

Village (Dweep) Panchayat
- Androth Island represented by its
Executive Officer.

5. Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

6. Moh.a'linmed Shamsheer M.K.
S/0 Bathesha U.P.
- Mayamlkkada House, Androth,

7. Mohammed Asker
S/o Seethi
Aliyathara House, Androth,

® No L;bl1c1 khan M.K.
S/0;Sued Koya :
Mayarhkakkada House, Androth

o0

saﬁnmed Kasim P.P.
dave, Palathupra House, Androth

10.  Abdil Akbar
S/o Subair
Pandath Puthiya Pura House, Androth

', Mujeeb Rahman
S/o Tbrahim
Aliyathara House, Androth

m'Koya
ﬁwathi House, Androth



13.

14.

15.

16.

17.

18.

19.

(By Ad@@:é;a

19

Mohémmed Hassan
S/o Kunhi Koya
Ayenamada House, Androth

Mohammed Abdusalam T
S/o Abusala
Thecheri House, Androth

Muhammed Rafi
S/o Nalla Koya K.

- Poodamkakkada House, Androth

Muhammed Kassim
S/o Koya
Shaikkinte Veedu House, Androth

P.P.Koyamma

- S/o P.K.Kidave

Palathupura House, Androth

I\;/I‘Liha”rgnmed Khaleel
S/o Abdulla
Aliyathara House, Androth

Muhammed Basheer C.P.
S/o Abdul Khader |
Cherikkal Puthiyapura House,
Androth.

o _
te: Mr.S.Radhakrishnan — R1-4)
(Ms.Rekha Vasudevan (R5-19)

Respondents



16.

0A 301/2013 -

/\uakoya T.V, age 44
S/o Koya Ihankgal T,

: Thallath Vallyakkattu

A droth Island

Sayced Koya age 43 ,
Sto Koya' Kldave Allyathala House,
Androth Island.

| Mohammed, age 54 |

S/o Shaban, Biriyammada House
/\ndiroth,lsland.

Yousaf, age 60
S/o_Ah_ammed Kandalath House,
Androth'l'sland ,

MuJecB Rehman age 35
S/ (oya Kamchetta House,

' Andxoth Island

/\bduI Nasal age 38
S/o0.Nalla Koya Kunnashada House,
/,\nd1oth,lslaxjd.

Mohahiméd BeiSheer, age 37
b/o Yacool liyathara House,

Pookoya ‘;age 44
S/o- Koyamma Mayampokada House,
/\ndtolh Is and

Noulal ag,c 43
Slo. Koydmma Koya Thacheri House,
/\ndxolh Island




3.

18.

20.
21,
22,

23]

1.

17.

19.

24.

ar

IIassan age 3 )

malud en Kadlyammada House

eek age 41 ,
hommabl Bilutheth House
'Andloth Island |

IaIaI age 37
Slo Kunmseedhl , Palathupura House,

/\ndrolh Island

Farook age 49

: S/o Koyamma Pochalam House
Andlotn Is and

Abdul IIassan age 51

.S/o Abdul Khader Karachetta House,

Andxoth '_Is |

_'age 48 | '
%/o Sayced Mohammed Thacheri Moosathada House,
AndI oth Island

sain, age 42
rikakem Pura House,

'Mohammed I lyaudden age 33

S/o Sayced Mohammed Neelathupura House
Andloth Is]and

ammed, Kunhali House,

Ra .acI'I3eeI5_I{555'age 46




25.

26.

27.

28.

- 29,

30.

31.

32.

33.

34,

35.

Poliand ‘2'2': s

hiyanalakam House,

Indcen age60+ Boa ]
S/0 Ahamp Kandalath House,
Andloth Islan:d,_.f'f_-

Mlolﬁalnlnée 45 i
Slo- Sayeed'M hammed Kunnashada House,
Andloth I land

Gafoot age 4l

Slo lhang,u Koya Pentamvell House,

Andzoth Island

Slddceque lage 43
S/o Kidave, Modlyothada House,
Andloth Island

Shanavas age 33
S/o Kunhi Koya Pochalam House,
Androth Island |

lllyas age 36
S/o-Hamza Koya Allyathara House,
/lndloth lsland

Mohammed Basheer age 39
S/o Sayced M 'hammed Aliyathara House,
An'df'otll Is

ge 33



37.
38,
39,
40.
41‘.4
4.
43..:2' |
44,
45.
| 46.; :

47. 1

'Kunhlseethl age 47

23

Mohammcd Saleem age 33
S/o: Koyamma KanmpuIa House,.

_ Andloth Island

_Shamsuddee’n age 33
'_~'S/o Abdul Kader, Bellchetta House
. Andloth sland L |

S/o Aboo Sala, Lavanakki_al House,

| _Andloth Island

‘Yacoob age 45

Slo Samddeen, Kunnashada House,
Andloth Island

Abdul‘ abbal' ége 38
S/o Sayeed Mohammed, Kannichetta House,

: /\ndloth lsland

Jamal agc 41

S ;::“;,Say ;dg Bukan B]dumkattu Bilutheth House

-

Sajma Beeg m age 29 »
D/o Nal akoya Lavanakkal House



48, Ilassan age 39
S/o Sayeed Bukdn Matharapura House,
/\ndlolh Island

49. J\/Iohammul Sa]ccm age 38
Slo Y ousaf T hallath IIou%c
/\ndloth Island :

50. \/lohamm(,d Musthafa agc 36
S/o Pookoyd Neganmada House,
Androth Island.

51, Koya, age 36
S/o Attakoya, Mathil House,
Androth Island..

52, Kamil, age 41
S/o Muthu Koya, Palathupura House,
Andr()th Island.

53. /\snf dgjc 30
S/o Su,lh] Koya Lavanakkal Ilouse
/\nd oth Islcmd

54. %él(diiya agé‘32
S/0 Muthukoya, Bilutheth House,
/\ndmth Island

55. Sdllh age )7
S$/o Kunikoya, /\yndmada House,
/\ndxoth Island

56. Rahnmthulla age 39
S/() Slddccquo Bilutheth House,
/\ndnoth I%land

57. \40hammcd /\sldm Naser, age 40
S/o %vccd Mohammcd Palliyet House,
/\nd;oth lsland

58, Sayeed \4'(')lzwcinﬂmed age 42
S/o Kasimi, /\chadapuxakauu House

/\ndlolh ]sland

59. /\nval Hussam age 29




6l.

' 9/0 /\boo Sal h Perumpalli House
- Androth Islaljd _

63.  Mujeeb Rehnnan,‘age 37
S/o;Sayeed Buhari, Karakunnel House
Androth.Island.

64. Noufel K, age 33
S/o \Iatta‘ya Koya Cheriyadam House

65,

>/0 Koyamma, (alakkada House
Aﬂlelh Is]and

66. Sh'umu Shumoos age 34
Slo Lhenyakoya M., Pentamvilapura House
/‘\ndxoth Island

67. bdul Naser, age 308
ott'athattu House
68. ahulla, age 33

ya,f'Nallal House

69, Ibla}hullah :age 30
| S/;ogKunhlscthl Pexumpalll House
/\ndxoth Island

- 70. Rlyas age:: 29 A '
5/0 Shalk Koy.a P S: Pentambelipura House

71, B .
andathu Lavenakkan House



12.

73.

74.

75.

76.

77.

78.

79.

0.

8l.

82.

i 26

Rahmat, age 42

Slo Pookutty M Mathll House

Andloth Island

'Mohammed Hassan .:age 37

S/o. Sayecd Mohamn sd;: Achammada House
/\ndlolh I%land '

Shamsudccn age 32
S/o-Muthu Koya K. Nel]al House
Andxoth Island :

Mohammed N‘aseet ége 28
S/o Muhammed, Pentamvelxpura House
/\ndloth ]Sland

'Raulath Beegum, age 29

S/o Thangakoya, Arathupura House
/\ndroth I%lén'd

Fathahuddeen agc 38
S/o Kldave U K , Makket House

l(l

\/Iuneer

age 32

.

| 5_/0 /\bdul Khader Moodampura House

And:,oth Island

, i

Mohammed \/Iustafa age 33
S/o Ahammadlya Jabalpura House
Andloth Island

Kasnn, age 47

MQH am_h':; '
' K., Makket House

boosa]nh age 40
'hammed Bilutheth House

8/0 YodsafiM’cthalapmakatte House

'Andloth Island




7

84. /\ltakoya agc 49
S/o Y dacoob, Allyathala House
'/\ndloth Island '
89.
86. Fatk 2
S/o Sayced Mohammed Palhyett House ,
/\ndloth I%land :
87. Bathel agc 55
’Ihachcn Moosathala
/\ndtoth Isl'md
88. Mohammcd l“alook age 33
: S/o Nallakoya, C.L., Tharampalli Makket House
/\ndxolh Island
89 . " l ¢ !:":".'.-4 e ‘31 :
‘-;;Moosakada House
90. Salccm age 31
S/o Seetln Ka1 akunnel House
/\ndloth I%land
91. Moh_ammed Kasnn age 33
92.
Lavanakkal Housc
93, M‘ohammc Hiissain, age 41
' S/o Sayecd Ismall Kandalath House
/\ndloth lsland
94. Sabu thm dge 33
: S/o Koyammakoya "Thattampokkada House"
/\ndfoth Island
95. g

cari ‘Podamkakkada House




96. Ak

97.

98,

99.

RN T s L

28

Edéyékkfc_il House

nchali House

Mohammed Musthafa age 42

E dayakkal House

/\ndloth Igland _

_Navas ag,c 25 o
S/o Hussain; Thahua Manzll
/\ndroth Island '

102 1
103.
104, 7
105.

106.

'Andl th Iéland'

Ilassan age 33 :
Slo Seethl M, Lavanakal House
/\ndxoth sland o
- o :II’
Mohammcd Basheel age 42

: S/Q YbusaffNellal House '

S/o Kldave K P lat House
/\ndloth Island '

Muthu Koya age 39
Slo Kunhi, Scethl Makkette ‘

. /\ndloth Island

iuikhb’gael, age 30 :
<oya, Kerakkada House



108.
109. T

0.

, Jdlal agc 49

S/o Sathax Kanmpura House
/\ndxoth Island :

S/o Yousaf P Mbodampma House

/\ndloth lsland

IT1.

115, N
: §/0 Jamdl M-ayompokkada House
116.

117.

118.

- S/o Ahmed, Por
~ Androth Island.

'Kldavu aée 55

5/0 Indeen M. Blrlyammada House

Androlh Island

Kldavu age 59
S/o Irjab, Mekkat House -
/\ndlolh Island

. Mohammed Salahudheen age 26 -

S/o Koya T'P,, Kandeth House
Andkolh %]and

hakeel age 22
ethl Makket House
:nd

'lthaf age 24

/\ndtoth Island

' /\bdul (Jafoor age 28

S/o Nallakoya T, Bappathlyoda House
/\ndtoth Island.

Mohammcd Yathnya Khan age 23

Kunmkoya ‘fag:,ie 35

onnikam House



121,

123.

124.

125.

126.

128.

130.

131.

_ /\ndl()th sland

Zamul /\bld age 4
S/o: As%amax ‘N. I’ Kandalath House,
/\ndloth Island

\4ohammcd age 50
S/o /\bdu] Khadex Kaval Chetta House,

Abu Nasn agc 36 e
S/o. S]ddlque Kunnashada House
/\nd]oth Island. -

Mohammcd Aboo Salih, age 37
S/o Mu%thaf’l Ammelam House,
/\ndloth sland

KO)’d age 37
S/o Sayeed Mohammed, Lavanakkal House,
/\ndxolh lsland

Mohammed {afeck C.P., age 38
S/o Sayeed Chenkkal Puthlyapwam
/\ndx“ th sland

Mohammcd{lRafcek age 40
S/o UkKas, Bxluthcth House,
/\ndnoth Is]and

Mukbccl ' age'28
S/o \/la;ecd L, Pelumpa]h House,
/\ndloth I%Iand

Rashccd Khan age 33
S/o KJdavc Az Blyyadachetta House,
Andxoth lsland co

/\ndtolh Isl{and.':' .

Rahmathullah,‘ age 31

S/o Koyamma K.P., Bappathiyoda Ilouse
/\ndloth IsIand

Mohammcd Kamm age 30
S/o -N'allal\oya Kcnnashada House,



o 132.
®

133,

134.

136, K
137,

138.

. Sham_ dddeen age 32

?-,T.M., age 38
ly Makket House,

S/o! Kldave Poovadakkattu House,

R Andloth Island

'Mohammed Saleem age 31
- S/o Hassan Kunni, Keyiyoda House,

/\ndloth Island

Koyamma age 47 _
S/o :Aboo Saleh Kavalchetta House,

S/ oyamma"Karachetté House,
Anéroth Islan .

/\bdul A7cez Khan age 41

, S/o Mohammed Birayammada House,

/\ndloth Island

140. - Ras

141. N

142,

143,

gssam age 28
' -'Ammelam House,



144.

14"5.-" |

148.

149.

151,

152.

154.

155, }"f

| Andloth Is and

Mohammed qbal age 38
S/o Na]lakoya Perumpally House,
Andloth sland ‘

Pookunm age 56
Slo Yousafllajl Bappathlyoda House,

: Andtothlsland P

",I

nmedBasheer age 38

: S/o Kldave A Mayampokkada House,

/\ndloth I%land

i

Ché‘iiy'akoy'a ag‘e'36
S/o Kunnikoya ] P , Thacheri House,
Andloth s]and ,

. Nasccmudheen K S P., age 28

S/o Abdul Khader F Karachetta Sarommapura House,

I 1yabu1ahman age 31 ,
Slo Kunmkoya M P., Chekummada House,
Andloth I%land

Kumnbl agjc 46 ‘
%/0 I\adel,Pel umpalll House,

a "Ali)'/at:hara House,



156. S

157. S

159,

o Andloth '

162,5”
163,
64,

165.

; 9/0 Buha11 \%
/\ndloth Island’._

'_Aﬁamﬁﬁlénha

: S/o Kldavu )t

33

ha V‘_?lﬁil"{ouse,

3 Cn" ap:okade House,

Bashcex agc¢ O | o
Sto’ Sayecc K., Kunn

sh'ada House,
/\ndxoth Island

Mohammed KUIaIShl age 25
S/o. Sayeed Mohammed Karakunnel House
/\ndloth Island ' '

Snaj, age 47
S/o-Kidave K. Kunnumpula House,
/\ncnoth Islcmd

Mohammcd Raﬁ age 31 |
S/o’l Iam/a Koya K. Pathummapma House,

/\ndloih Island

. ! .

@ajced Mohammed age 54
9/0 Kldavu Poovadakkattu House,

Thachen House,
,ya;P.;:":Fhacheri House,

Yakoob age 40
,’Ammelam House,

/\ndtoth Island{g.»- :



168.

170.

171.

173.

174.

176. 1

1.

M ullakoya age 47

' Kd\/dl dthl 682

';‘:'z"‘:*l Va:;v m’g_ ._'.i;;«.(: ‘E"“?@?}f . .

..3*

_\/Iohdmmed Rafee age 42

Slo (oyammdkoya Mayampokkada House,
/\ndloth Island- T

B

S/a: l\/la]ecd K Lav""akkal House

S/o I\Id ’ Aminélam House,
/\ndxoth Island L

Mohammcd Ka51m age 46
S/o Yousaf, B_appatluyoda House,
Androth [sland. :

Kadeeja, age:fE 5 ]'
/o Kidave K., Thacheri House,
Androth ls'laiwd.

\/lullabl age 5‘4

Ali /\kbax K  ge 25
S/o Cher 1yakoya Kannathimada,
/\ﬂdl()lH lsland.‘- :

Versus

lhe /\dmlmstl atéx
/\dmxmstxahon ofthe UT of Lakshadweep

/\gl iculture
(sh ,chp, Kavarathl 682 555

-App]icants



17..

Respondents

(By Advocate: Mr.§:Radhakrishnan)

OA 302/20'13 L

Jaffer, age 35
S/o BabuJan Pannethecheua House
Amml Island

Abdulla Koya age 50
S/o /\mkqu 'ahka House
/\mml ]sland

\Jallakoya age 40
S/o /\'bdulla Koya Puthoya Kanniyam House

/\mml I'sllaﬁd

Jabbeu P c age- 36
S/o Cheriya Koya, })umkkachetta House
/\mml lsland

Youmf- | ge 36
' ‘e‘hyachadachatta House

Applicants



1. j’l he Admlmsuatm
/\dmmnstx atlon ofthe,_
_.<avalath1 682 555

2. “Dncctor Pé'nChayats
De'pjalj' of; anchayats
/\dmmxsuatlon of the UT of Lakshadweep
Kavaldthl 682 555 B

3. Dlstrlct Panchayat
Amini represented by its
Executive Officer.

4. Village (chep) Panchayat
Amini Island répresented by its
Executive Qfﬁcel. Respondents

(By Adfvgcatze::erlS:I;{édlmkrishnan/M/s Sheriff Associates)

18 OA 30%/20 13

I Aboobakel P 'age 4]
9/0 Kunhll\unhl Pallam House
l\avcuathl land

2. \/Iusthafa B K dgc 45
S/o Sayccd _Bakakada lIouse

S/o Chcnyakoyé ( , Aynipura House
}\a\rcnathl Island

5. Yacoob | '< P" a'gé 41 .
S/o Kidave . Kuttlpapepuxa House
l\avaxalhl Island

6.




10.

.

12.

- 6.

18.

'Anwa1 A.P. age 39 E

MUJceb Réhman B, age 30
- Sho I"hangakoya Bneka] House
Kd\/dldlhl Island o

Scmtha P Y agc 32
D/o Alr /\Iadam Poovmoda House
Kavmalhx lsland

Bashecn ,P agDe 44 .
oh nmed Palllpura Puthlya [llam House

9/0 /\hmed Katthnmada Kadapurathaba House
(avanalhl Island o

%lccm A. P :'an]c 34.
S/o. Mohammed C.P. Athampapepura House
l\avdlalhl sland '

sam 1P, A., age29
K. P Puthlya Alikom House

S/o Muthu, Ayncpwa -
Kavaxalhl ]sla d.

\ f.,fS.,aﬁyabiyoda

e’lillg{m



19.

20.

21.

22.

- 23.

24.

25.

26.

27.

28.

29,

ok

’g.\"."“'}r‘a‘fv‘“}": b ¥ "h'-iﬁ" :

g 3/3'

%/o Iam7ath Al
(avanathl Is]and

Mamkfan K ageBO S
S/o Abdulla A Kuttltapepura

| Agatti lsland

Ihdayathulla S. \/I age 36
S/o. Ham/alh B. K \ Subalda Manzil
Kavanathl Island o

S/o Chenya KOya K. P. Paklchlpura
I{avaualhl Island :

Sullman K P age 38
Slo Kldave U P. , Kuttipappepura.
Ka\/dldthl Isldnd

\f’éc'Q'Qb;:CL-:P},’ {age’ 40-
Slo Yousuf P., Puleenakeel House

@a]cem V age 39

: S/o Ham7ath Veloda House

I\avanathl Island

/\uakoya B age 41

5/0 /\booback' ' l Birekal House

qual K K., age 31
:‘;NKunnamkalam House .



34,
35,
36,
37. |
e
.
40.
41.

42.

l\/lohammed I , ﬁ' 3

Kavaxalhl Island

Slo Babdjan l\/I l’u
K]ltan lsland : ‘

Ilussamall K P , age 33

S/o Muhammcd C., I(uttlthayapura I—Iouse
Kavalatln Island

SL’llai'man M "age 37 :

S/o Hamzath M., Maidanoda House

: l\(l\/dlall’ll lsland

K‘aia' - lu'sséin" c, age 37.

S/o /\hammed Khan T.P. Chungam House

age 38

l\/lohammcd Shaﬁ K.P. , age 32
S/o Qayed Poo, A, Kakachlyapura House
Kavaralhl Island

Mohammed Raﬁ B.: age 33
S/o /\ttaklda\]/e T P., Beeranthoda House
I\avalathl Isldnd

Slo Cheriya Koya Pallic “am, Pulipinnakad House



T

46. Sharafudheer, age 24
 Slo,Ali AL Poovmodallouse
Kavmcnhx lsland B : Applicants

(By Ad\{o'céte:_ Mx".lQ?B.Géngesh)’

; R Versus
I
2. it'of
Ul of Lakshadweep
l\.avalath] 682 555 lepiesented by
tlsDncclon !
3.
4,
5. Vlllaoe(D\vccp) Panchayat

I\dvaxmhl Isl’md 1epxesented by its

Respondents




10.

P.I. Snaj agc; -
S/o Abusaia, Puulyalllam House
Amini- lsland

K.K Razak, age 27
S/o. KhadeIkOya Kunmyatamkakkada House
Aminilsland.;

A "hraf age. 37' |
9 Ahamed Pallam House

K L Moosa age 44

Slo /\ttakoya Keelachely House

/\mml Island

B Kasmlkovab agc 42
S/o Chel i‘y,akoya Balapp House

oya, age 41
: ya Chnmthabelll House

Raheel.; .
S/6. /\bdulldkoya Madam House
/\mlm ]sland

Pookunhl
S/o T.C. YOusaf Nooxmahal House
/\mml Island

Versus

Applicants



S ,«,\ ; ’”“‘42"}"’?‘

f hayats

2.
Pamhayats
o Administrat fthe UT ofLakshadweep,
ii@avéi‘é{, A 68 5
3. Director of Edication

Dncctmate of Education: .

/\dmmlstlatlon ofthe UT of Lakshadweep
Kavmathl 687 553 '

4, Village (chcp) Panchayat
Amini Island represented by its
D xccuuve O fficer.

(By Advocate \/11 S Radhakrlshnan)

2. O.ANo. 3{2,5,_/;2013

|. Mohammed Abdul Razak
S/o UK. Nalla. Koya
/\ltalada IIousc
/\ndl()lt l@land

2. K Moosa :
Kcmchlam louse
‘ Isla_nd

- \} ‘,.

(OS]

Bmyamm LS
/\ndlottlslan_.

(By /\dvocate M1 K B (Jang,esh)

l

\/ ersus ,

L. I hg /\dmlmstlalm
\di "mlsllall( of the Union Territory
, Kavarathi — 682 555.

N

]

<.

o

w2
~—

the Union Territory
(bem etariat),

L9

Dcpanmcm o[ Enviornment of Forests
WUnion lcmtoly 'of Lakshadweep,
Kavcnathl 667 555

Respondents

Applicants

Respondents



VS

w

(By /\dvocdtc‘ 1\/ .

. ()A 326/7013

43

i(étih_ékri-éhnan) '

Savac ] K aoc 40
S/o _Mohdmmcd A P )

Thirinikkadu

S/ol iamzath ( P Palllpuxa
Kanldlhl Island

| /\boObac‘kex l K ., age 34
*S/o Fathahulla, Puleenakeel

l\avalathl sland. ‘

.Jchangcm Al I’ ., age 32

S/o Hameed, /\llapum
Kavcucuhl lslcmd.

Shcu‘.ahan B agjc 35

Versus

'1 hc Admlmsuatol

_ /\dmlmstlallon ofthe uT ofLakshadweep

l\d\/dl alhn 66 ) 533

Ducctol of Panchayats

: Y
:Ka\/’ildlhl 6&7 555
lcplescn ted by 1Ls Dlrectm

\/lllagc (chcp) Panchayat
I\avcualhl Island lelCSChled by its
I: \CCLIUVQ OF 1cu

S Rc\dhdkl ishnan)

Applicants

Respondents



T sy
[y

2. 7@;\’327/2015? o

. l le()k agc 405 -

N

Kdvdldlh} 15[ e T

(By Advocate: [\/lr.lf\.B;.‘Gange.Sh)
Versus

I The /\dmlmsucuox
Administration of the UT of Lakshadweep
lwvaxtithi 6,52 SDS.

2. Dncum Of ’anchayats
Dcpanmcnt ‘of Panchayals
/\dmmls : Qn'ofthe UT of Lakshadweep,
avaxathl 682 555.

;[)Qp_a1~1;x1lclnt ofl_::nvnbnnwnt & Forests

3.
Union Territory of Lakshadweep
Kavarathi%SZSSS

4, Village (D\vccp) Panchdyat

Kavarathi Island represented by its
Il,.\LC‘L_l}l\/L:,:()l,f1_&@1 .

(By Adioca

11, S:Radhakrishnan)

23.
l. |
S/o I\/lohamood lap Chendipura,
Kd\/dldlhl o
2, Qa'i ﬁul 1 la1i1cé(15jl5:7'}5., age 39
$/0 Alaj K.P., Pokara Chepura House,
Kd\dldlhl S -
3.

Applicants

Respondents



45

(W3]

d_am House,

Applicants
,-;G.ange’;sifh) .
Versus
I. . The /\dmlmsuatm
~ Administration ofthe UT of Lakshadweep
Kavalathl -682 555.
2. Dneuox of Panchayals
Depantment of Panchayats
: Admlmstlatlon oflhe UT of Lak%hadweep,
,] avar )
:Dil"év : rate of l"ducahon
: '/\dmmlshauon of the Union Territory.
of _.,k11<$lgad\Af¢0;p, Kavarathi-682 555
4. Vlllaoe (Dwecp) anchayél
Kd\/cllalhl Island represented by its
hccuuvc O hccx : Respondents

(By Ad \/o'ca ¢ ?Mr Radhakr ishnan)

(OS]

Applicants,



(By Advo cate :i’"ﬁl\_{i :r”.j P\/M 0 han an ‘-‘

L7 he Admlmsllalox ‘
/\(lmlmstmtxon'ol tho U,l vof Lakshadweep
'-K"wa-"uhl 2682 '5 55

ient. fﬁPﬂncha)/ats
/\dmlmsu utlon of the UT of Lakshadweep,
:Kavalalhl 662 555

3. The Chief F xccutlve Ofﬂ061
District Panchdyat Unit
Kiltan, Union Territory
of LLakshadweep-682 557

(By /-\d,\«"()("dl@: Mr."S:.\R;écllmkri-sh‘nan)

25, OA 331/2013 .

b
8 l ol"lnaksh 1dwmp
Working as casual labourer in the Department of
Scién,c,e & Technélogy, Agatti, Lakshadweep.
2. ydu S
Sle: deccd Buharl Hajl U
Pokl\athappﬂda ( "ouse) Agatti Island
J.

del\lhg as cé$ual laboiucx in the Depaltmem of
Sucnu & luclmolog) ‘Agatti, Lakshadweep.

Respondents



S

Lo

: Chetlat 68_

47

Chanpelson

Vlllagc (Dwecp) Panchayat Agattl -682 557.

Chanpelson

' Vlllage (Dweép) Panchayath Chetlat Island-682 554.

The Jumo'r.v Sc:if_enuﬂc Ofﬁcer '

Depanme'“t 0 Scnence & Technology

The Jumon 5c1ent1ﬂc Ofﬁcer

' Depaltmem of Smence & Technology
Agam 682 557 -

Duectox ofPanchayath

| Depaltmcm ofPanchayath

KanI alhl 682 555.°

'(By~Ad\é‘oﬁc’=‘a‘tj¢5’ M:19.S";Radhékrish’nan for R1,4,5 & 6)

Versus

Apphcams

“'akose Sr. & Ms Daisy 1. Dame])

- Respondents

Applicants -



(OS]

ey

DllCClOl 01 >ancha -
'TJh’iﬁon "l‘."el:‘rit" F Lakshadweep
Kavaxam - ‘

KKiltan..

Dircctér ‘_
Services, .
U ofl ak,shadwecp, Kavax attl.

. i

(By Advoca’te‘;']\{I,ir._S:;Ii{_adhakri-‘s_hnan)

27.

(98

wn

OA 34402013

Kassim A o
Sto.Auakoya P.P
/\l1yalha;a Ilousc Andrott

: malaluddm N

Mohdmmed llassan C.E
S/o’Kain nl\oya SVP
l dayal kal House Andrott

Mohammcd Rafeek CK
S/o. Koya K.C '
C,hm wa Kakkanal {ouse Andrott

I\1oha‘mmcd Kamdlu(.dih M.K
S/o 9hxhabuddm Pookoya Thangal
kl"ada Fouse, Andrott

‘4 ,.,-'7 4 g.s&"%u"&' .

Respondents



49

| .1'n 'l-hangal

' Andlou " Applicants
(By Advocate: MrB.Ga
I
o'iakshadhmcp,kavauuu-682555
2. Director ofl’éhchavals |
.Dcpaxtmcm ()f}’anchayats :
'/\dnmmstmhon of the Union Iermony
ofl akshad\vcep Kavaratti — 682 555
3. 'Dcpantmcm of Llecmuly
Union lcmlony of L. dkshadweep
I\avaldlhx-— 687 555
4. \/llldgc (D\vcep)j Pdnchayat
Androfl T pr
Respondents

Lo

' _Makkd%hll\ak

| D/ollamsq 1 llachetta House Agathl

Bﬂclalhumma P V
)/o K'\sml l\oya Pulhanvccd House Agathi

kdd House, _Agalhi.

yaﬁ11€fa§i<ada HOuse,.Agathi

AbduiliSHuko
S/6;Late Usaf &
Melalllamllo se /\gathn

llldayathulla M.I‘(
S/o.Aboobacker Koya V.K-
a House; Agathi




9.

I

16.

s g AT
IR AT LT 7

5O

S/o Kasmi (()yd C.P
Poov noda llouSc /\oathl

S‘/o Hamce SR
Kunnalhalam Housc /\gathl

Nazer K
‘S/o.Kidave - -
K unnik_athiy'apa'-_fda House, Agathi

Showkathali. \/I
S/o Ummer: B
l\/ algayachoda House Agathl

Se cd Mol dmmod K

5/0.} Pookoya 13
€ "futrnousc Agathl "

NaseéfP
S/o.Muthalif K
Pathada House, Agathi -

'/l\'bo.o'b‘éc'l\cx N.M
S/o /_\bdul‘ {dhman F

S/o oham. 1C
Kdl kada llousc /\oatl

/\/m C
S/o. tvlohdmmed Koya T.P
Lhallal l\adl ousc /\tmhl

/\boo'backel K L
/0:S ‘a T.P,
Housc ‘Agathi



A U]

20.

24.

 26.

27.

28,

29.

30.

51

ML\hd)hlﬂCf?l Koy'1 B"
SloKoya .
'Blyalhablyoda llouse Aoathl

Nafeesa \/1 K
D/o.Abdulla l\oya K

Moothamk akl\ada I Iouse Agathl

/\boobackcn U P
: \11 Mohammed

i findumbi M™
D/ '/\ttakoya

E‘pa‘;:pada House ‘Agathi




(OS]
o

33.

34.

36.

37.

40.

41.

43.

Saycd \4ohammcd I

@Eanﬁ'colv e
S/o Ma]ccd ﬁ% i
MumthlhOp (H) Agathl

S/o.Kalid P
I lla Ilousc /\galhn

Naseer l P
S/o. Muthal;f
thku I’mhlya I1lam, Agathl

Ubald U
S/o.Hamza U
:Umminerodagh‘etta House, Agathi

Syul Mohammcd KT
S/o. Aboo Sala F
K_alamhnlnyoda IIouse Agathi

/\bdulla B

S./,Q._l,a;thaiugl}a _ ,
I3_i_\f¢islj;1biijf.ogia House, Agathi

llcUcn()mm'l FP
D/o.A bdul !\adel‘ oya P.C

'l hekku Pu hxyanlldm Agathi

M mnamblr's
1270, Ummel (,

Bathalh@da llouse Ag,athl




53

44, Roshna
‘ _)/0 Sayed /\vbdul Rahman
Ihachcny H lise; Agathl

46.
Koodam Ilouse Agathl
47. Shqwkathali ,

S/o;Late Attakdya _
Sailaniy'oda Ion_Llse,'Agatlxi

- 48. lesannudhccn\/ K

S/o Hamza C.K (L atc)
\/adak chla lllam Agath]

Chel“ijya Koya A l

il ada Hou'Sé

50. Mohdmmcd _A11 C. P
S/0.Kasmi: Koya A
Chachalal\a )qda H ouse Agathl

ST
Applicants

| (By A¢

N

(U8}

eep; I-K__ava__x atti — 682 555



54

4. Vlllag,c (chcp)denchayat
/\galhl Islat é ‘rgsented by its

29.  OA346/2013".;
I Ummer Faxjolok‘:Shaﬁ
S/o.Aboosala
Malikakal House, Aminii

2. P.ASayedali
Slo. l-~la111zakdyg
Put‘hivya Ashér’oda House, Amini

3. Rah‘math Bcegam :
D/o /\hamed !: Malikakal House, Amini

4. Ahamedkoya® A
S/,(_).,Koyakida'vu,. Surambi House, Amini

5. lelydbl p. C ,
D/o. /\nthukoya Palllyachetta House, Amini

6. Bceb1 M P

(By Advocatc MIKB Gangesh)

. NVersus

I L‘I;Ifc' '/\.dm‘inis:t"latm '
/\dmmlstrauon of the Union Territory
of Laksl dwcep, Kavanam - 682 555

1".<I?anchayats~

of Panchayats

: 1'0n” ‘of thé Union Territory
o»fl akshadwccp, Kavaratti — 682 555

s e e .:-" T
FU A

Respondents

Applicants



o>

1d xepresented by its
682 555

Suhaxabx[’ IR
D/o Kunhlkunhl '

Rallncham. HOusc Kavaratti Island
1‘: N r . '

MahamoorMP

ll'lbilyapuram‘
lad : ’

Respondents



10. @adlhalh V M A
Dio. Vallya Abdurahlman
Vadakkumelach!adam Kavarattl [sland
1. Rahlyambee T. P - ‘
Do Ahammed K.P
- Thottz apma Kavalattl Island

12. Bee'fathummaB .
D/o Aboobackex ,
Beexamthoda Kavarattl Island

13. Rahmath Beegum P.P
D/o Attal K.P
Pochamchepula Kavaratti [sland

14, Mauanalh X
D/Q Muthu /\ynapuxa
Kuth"ppappepura I(ava1a1t1 Island,

VAN Ay

i . "V;éfi’su's

R

I I he Admmlsu at01
Admmxsu atlon ‘of the Union Territory
o[Lakshadweep, Kavarattl — 682 555

2. Ducclm (%elwces)
/\dmnnshatmn of the Union Territory
o’f‘I'akshad éep (Secretarlat)

Ka». rarathi rep;esemcd by the
Dlrectm oflndustnes

(By Ad,v(ic'ate: Mr.S} Rédhakrfshnan )

Applicants

Respondents



31.
1.
ni
2. :Attak.oya _
Sl Muthukoya ok
Sullambl House Amm1
3. Anwar Hussam

D/0.Essa :
Kottdpuxa llouse Ammx

4. Saptha Beegum L
D/o, Sayeed Abdulla Koya
Beh HouSe Amlm

5. Haniéédathbl" R
.D/o Shaikoya
Monakkallachetta House Amini
6. Ha%amal

S/o Mohamnied
/\llmmcchetta Housc Amini

chi t;a;ﬁll-._loiurse,‘Amini. Applicants

Versus

I F he Admmlstrator :
Admmlstlatlon thhe Union Territory
f L akshadw-ep, Kavaratti — 682 555

U 1611 Ten it6 y.'{)f Lakshadweep
Kavarathi 1epxesented by
Dueclor odeucanon ~ 682 555



Respondents

Abdul HaSsan
S/o. Attakoya o
Kalthatt House Andrott

[}
I

: Sayed Mohammed
S/o ‘Aboosala’ :
Karachetta House Andrott

Mohammed Hussam |
9/0 Mohammed

'Bappathlyoda House Andrott

Applicants

1 he Admmlsﬁator
Admmlstratlon,i(ﬁ)‘f the Umon Territory

./\ndrott Islan ! Lépresented by its
Lxecutwe Qfﬁoer - 682 554 Respondents




33.

l.
2.
3. Hassan |
S/o.Attakoya’ -
Kunjanattichetta, Andrott
4. Yousaf
Slo. Pookoya , »
Puthnya Fddlyakkal House Amini. ‘ Applicants

(By Advocate_ Mr"’K B Gangesh)

weg p) Panchayat
t Island represented by its

T
Exe’c tlve Olﬁcer - 682 554

Respondents



3. Mansoor Ali!:
S/o. Muthukoya
_Pentamvellpura House Andrott

4, Mohammed Faisal .
S/0.Siddeeque. .
Makket Ilouse" Andrott

1. lhc Admmlstrator
Admmlsuatlon of the Union Territory
or"l akshadweep, Kavaratt1 - 682 555

2. Depaxtmcm ofAmmal Husbandry
Umonj] err 1101y of Lakshadweep, Kavarathi
chr erited” by 1ts Dlrector - 682555

f Pdnchayats
bepam*n Aol Panchayats
Aldriinisttation df the Union Territory
ofLakshadw ep - LI

Kavax athl 682 555

4, 'Vlllage (Dweep) Panchayat
Andrott Island represented by its
ereuuve Ofﬁcer ~'682 554

' (By Advocale Ml S Rddhaknshnan )

by
35. OA 353/201'

Applicants

Respondents



4. K:P.Homzakoya'
S/o.Aboobacker ' |-
Kamalmalmlyoda Puthlya Illam House, Agatti.

5. K.Showkathali -
S/o. Sydubukhdn oo
'Kondmoda ‘Tu‘sg‘,Aggtﬁi

6. B Sharafudhcen;:" )
S/o: Ummer Ella "
Becyakuttlyoda House Agam

7. V K Mohammed Mukth'ar .
$/0.Abdulla Koya
Vadalkk Kunnmamel House Agatti

8, A'bdul Rahlman L
S/o 'D'ldd(.__eque

Applicants
4, - Vlllage. )s:.Panchayat
Agattl I'slan tepresented by its

E xecuuve O gr— 682 553 ‘ Respondents



R

HI- T

37.

1 he Admlmstrator _
/\dmmlsu auon 'of the Umon Territory

of L akshadweep, Kavax athi 682 555.

The' Dlrectox (Senwces)
Administration:of the Union Territory
of L. dkShddWGCp (Secxctanat)
Kdvdl‘alll — 687 555 i

Dcpartmem QFAgx 1culture
Union ICI’I}ltOIy of Lakshadweep,
Kavafathl + 682:555. ¢
Rep1ésemed by ifs Dnector

Applicant

Respondents

Applicants



4. .Vlllage (Dweep_) Panchayat
“Andrott: Island’ represented by its
Executive _Ofﬂcer -682 554
(By Adyogate: Mr.§ Radhaksishnan )

38 OA3S620I3

1. IlaJaIOmmabl ,
D/o.Koya KldaveM ',55

2.
M _nizlkkakeda HOUSe' Kalpeni
(By A.d\./eeete " M: KLB C;ngesh)
R Vers&s
n Qf;th_e Uélion Territory
Kava‘rattl - 682 555
3.

}:XCCUUVC @ f ’ex 682 552

Respondents

Applicants

Respondents



13.

%/o Mohém S {oya_f- B
Peechnyath HouSe Kalpem

/\bdul Lathc;c,f,-
S/o.Pallath Kunhi Koya
Nenempappada House, ' Kalpeni

'Am”kbya
S/o Kasml woya N

Abdul Naser "f“ifi;:
S/o:Muthu. Koya
Malmlkakadd'House Kalpeni

M K Khalee
S/o.Hamza Koya
Malmlkakada House Kalpeni

Mohammcd Naser '
S/o;M .':hammc‘:d Koya

(,hcrlya Koya
Sto, Ahmed
Ned1yam House Kalpem

Mohammed Koya o
S/o K:unh,i:Koya '

[

apu 'a <ad LHouse Kalpeni

& & Hbuse, Kalpeni

Koyaji iy
5/0 Kunh1 Ko- 'a ¥
Mathnlkadanallal House . Kalpeni

1 IR :
x‘;:-, R R A
: o A .

.



®

15.

18.

19.

'alllalin Housé, Kalpeni

20.

i"uthlyapuia House Kalpem

- (By Advocate M. K B Gangesh)

-~ Versus

n ofthe Umon Territory
:'cjp,. I.,(a\{grattl

Admmlstx at
of Lakshad ;

Applicants



Keela Vlllattom Amm Island
Lakshadweep S

(By Ms.Shahna Kai"thjike'yan)'%% :

Vcrsus l -{?
C N 1
I Vlllage (Dweep) Panchéyath
: éAmm Island; -
:Represented by the Chalr Person
Pm 682 552 | i

2. '%crelary
Depanment of Panchayath Kavarathi

3. [)1rector :
E mployment and "I xamlng
Union’ IGIIllOly ofLakshadweep
Kavaralhl :

V r‘.S Radhakrlshnan for R 2&3)

Respondents

Applicant

Respondents

Applicant



42. OA 362/2013

Rabeehathulla B.P,, aged 35 years

S/0. Mohammed- Koya T.N., gé.

Labouter, Klltan Re31d1ng at Vahyapura House,
Kiltan Island - ;

(By Advotate: St P.V, Moharian)

FPRAE

1. Thc AdmmxStrator .
!U [ of LakshadWeep, .
Kavaratti-682 555,
Flecmcal va151on Kavarathy.

2. .Dlrector ol" Panchayat

43. 0A1363/2013 g T

Yaser Arafath M V aged 28 years

Respondents

Applicant

Respondents

Applicant



3 Admlmsu atioh of UT bﬁLakshadweep,
-KaVarattlg,G&Z 555

()fﬁce of ’th' Vetermaﬁy "Assmtant Surgeon,
(Ammal I Iusbandry Umt‘)
Kﬂtan Island Lakshadweep(682 557.

4, :lhe Chalrperson Vlllagé Dweep Panchayat,
' Klltan - 82 557 o

[By Advocate Sn ? Radhaknshnan (R1-3)]

44, ()A 364/2013

Abdul Q'ublsh 'Slo. S'ainul Abid P., aged 27 years,
Malikakal, Kiltan, U.T, ofLakshadweep, working as
Casual Labourer, (lee Stock Inspectors Trained Labour),
Animal Husbandly Department U.T. of Lakshadweep,
Kavaxathl -

EAR T ., J:L

Versus

l. Ihe Admmlstrator, : ‘z'::‘.
Uplon Femtmy of Lak'shadweep,
Kavamthl 682 555 ]

2. Chalrpelson Vlllage (Dweep) Panchayat,
Klllan - 682 557 L

3. :\Duectqax of Amnal Husbandry,
. "*of‘Lakshadweyp, Kavarathl 682 555.

4 ‘ Qto'r of?’anchayathrDepartmemofPanchayath
Ka‘varalh 6825*5 Lo

(By A’dv‘é‘cate" 9n S Rédhalmshnan (R1,3 & 4)]

45. 0 A No 366/2013

1. Mohammed Ka31m
9/0 Sd}/eed
kcmmpura Hou§e
Andl ou

¥ l""‘ .

2. MAhammed Ilussam K C

Respondents

Applicant

Respondents



(By Advocate Mr, K.B: Gangesh)

- The Dxrectox
'Department of Panchayats

69

Applicants

o Versu‘sj B

The Admmlstrator
/\dmxnlsuatlpn oflhe Union Territory

ol [, akshadwcep, Kavarathl 682 555.

!

of éPanchayats

A;dfn' stratig .of’the Union Territory
a hadweepi_Kavarattl — 682 555.

. dyycep_ )evelopment Corporation Ltd.,
Port Control Tower ‘Andrott — 682 554
Represented by its Ofﬁcer in charge.

Dlrectorate of Axt & Culture

Adlnlnlsuatlon ofthe Union Territory
of Lakshadwee 't'-'KavaIattl — 682 555.
chresentcd s Direci

Respondents

rs,S/o Pookunni A., .
ouse, Andrott.

._ years, S/o. Sheikoya Thangal,



o

8.

gy g B . e -

*0

ne “Sh;h budheen Thangal, aged 28 years,
' i(andeth House, Andrott.

1t ded 23 years,
lKandeth House, Andrott.

Mohamzmed ‘Sallm aged'44 years, S/0. Kidave A.,
Panchanal IIouse Andrott

Khair, -aged 32 year's, S/o. Muthu,
Puleenakeel House, Kavaratti,

Abdulbari, aged 34 years, S/o. Hamza Koy,
Monakl<al -Iouse Ammp
i
Sayed Koya aged 44 years S/o. Pookoya,
Meelacherl House Amm1 Applicants

(By Advocate Sr1 K. B' Gangesh)

AR r:"..:v“«-.: o il!

0. i Versus

l hc Administrator, :
Admmlsuatlon ofthe U‘mon Territory of Lakshadweep,
(avalam 682. 555 i

Dnectox QfPanchayath ,

De riment: dféAgnculture Union Territory of Lakshadweep,
Kavarathl Represented by its Director — 682 555.
R i'r-"’ |
Vlllage (DV\/eep) Panchayat, Andrott Island,
ICpresented by 1ts Executlve Officer — 682 554.

Vlllagc (Dweep) Panchayat
Ka_varattn l%land 1epresented by its

Respondents



/6. Sayed Mohammed,

ed'52 years S/o. Koya Kidave,
Lhckkdrakkad House Andrott

m A ;faged 39 years, S/o Yousuf,
Andrott

aged 32 years, S/0. Koyamma Koya,
! Padlpura Andrott

. ged 27 years, S/o. Kunhiseethi Koya,
drott.



1.

Applicants

Versus

l he /\dmlmsu ator

Admmnstratlon of the Umon Territory of Lakshadweep,
Kdvaratll 682 555 ‘

.Dnector ofPa : chayats
Department ¢

.Admmnsllat” n oflhe Umon Territory of Lakshadweep,

Danchayats

Respondents




o

. 73
| y
3 34 years, D/o. Kasmi
aratti.
9. ears, $/0. Abdul Khader,
'»:M_ ar Kavaratti. Applicants

T (B (Jangesh)
Versus
l. th /\dmlmsu cuor
~ Administration of the Union Femtory ofLakshadwcep, »

Kavaratti- 687 555

Duulox 01 Panchdyats

2.
DcpaltanL ofPanchayats
/\dmlmsucmon of the Union Territory ofLakshadwcep,
}Kavaram - 682.:555

3. ,Dncclotatc M’LdlCd] 'and Health Services,

Union Territory: of La shadweep, Kavarathi,
chncscmcd by its DlI‘CLtOI 682 555.

4, Village (chcp) Panchdyat
Kavaratti [sland represented by its
B xccullva ()fllcel 682 555.

5. Vl”déC (chcp) Panchayat
/\ndxou Island ' l'jc%cmcd by its

Respondents

Radhakl 1shnan)

I P Naseer, aged 35 years, S/o Kunhikunhi,
P'al l i ch}im 'H ou’%‘é : -I<ava€1*atti

15 I Nascu aged 32 yecus S/o Hamzath
l’uthlyd Illam Kavaram

o

LI




7. /\bdul Rd/ak : aged 28" ears, S/o Mullakoya,
-Salablyoda Ilousc Kavalam Applicants

(By Advocate: Sn K B. (Jdngesh) }f
Versus
l. The /\dmmzlstrc\tox

Administratio of the
Umon Terfitory. o‘f’ Lakshadweep, Kavaratti.

2. )cpcutmcnt ' nin’ial H'usbandly,
Union ‘I'¢vrito y. of Lakshadweep, Kavaratti
rept Lscntczd__ by, its | Dir ecLox

3. l)ncctox of Panchayats
DC}')dllanl of Panchayats
Administrationof the -

Union lcmtoly of Lakshadweep,
Kclledlll '

Respondents
50. dl"}{ Nf)"." 317,.2-/210;1'23 ’
lclmaludhccn, S/o /\bdulla U.C.
Mudakkxyo ,a'_H use, -
l\addmat ' ' Applicant

(By Advocate’ l\/h K. 13 oc 1pes

I

avarathi — 682 555.

N

'/\dmm\suauon o‘ﬁhe Umon Territory




v

75

of LLakshadweep (S'éc‘r'e'tzariat),
Kavaratti — 682 555.

Department of Weights & Measurers

Union Territory of [.akshadweep,

Kavarathi — 682 555.

Represented by its Director. Respondents

(By Advocate Mr. S. Radhakrishnan)

S1.

OA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

M.M. Mohammed Igbal, aged 37 years,
S/o Migdad, Me¢lad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)

I

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchéyats, .
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554, ~ Respondents

(By Advocate: Sri S. Radhakrishnan)



S2.

0.A No. 380/2013

Nasar P. Muhammed Nasar

‘S/o. Nallakoya,

Puthiyath House, Androth [sland

Union Territory of L.akshadweep — 682 551. Applicant

(By Advocate Mr. E.C. Bineesh)

Versus

lhe Administrator, - .
Union Territory of Lakshadweep,
Kavarathi Island ~ 682 555.

The Director (Services)

Administration of the Union Territory

of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island — 682 555.

Director of Panchayats
Union Territory of Lakshadweep
Kavaratti Island — 682 555,

The Director

Agricultural Department

Union Territory of Lakshadweep
Kavaratti Island — 682 555.

Plant Protection Officer

Office of thie Plant Protection Officer

Androth, Union Territory of

L akshadweep 682 557. ' _ Respondents

(By Advocate Mr. S. Radhakrishnan)

53.

1.

0A 381/2013

B. Saidali, S/o late Mohammed Koya

" Palliyachetta, Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,
Union Tertitory of Lakshadweep.

K.G. Jamaluddin, Aged 40 years,
S/o late Umimer, Mariyathoda Kandawargothi House,
Agatti Island, Union Territory of Lakshadweep.



4.

77

T.K. Satommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island,
Union Territory of Lakshadweep. -

(By Advocate: Sri N. Anilkumar)

' ’ Versus

The Administrator,
Union Territory of Lakshadweep, Kavaratti.

The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

The Diréector of Panchayat,
Department of Panchayat, Kavaratti,

Union Territory of Lakshadweep.

The Executive Officer/Special Officer,

~Village (Dweep) Panchayat, Agatti Island ,

Union Teiritory of Lakshadweep.

The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.

The Social Welfare Inspector, :
Women & Chief Development Office,
Agatti Island,

Union Territory of Lakshadweep.

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

I

- 54. QA 384/2013

Ishaque A.C., aged 35, S/o. Junies T.,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

Abdul Rasak K.C., aged 37,

S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

Applicants

Respondents



Noorulla 8.M, aged 39, S/o. Late P.S. Kunhimon,

Bus Cleaner, District Panchayat, Kiltan,

Residing at Salfe Manzil, Kiltan Island,

UT of Lakshaﬂdweep , : Applicants

(By Advocate: Sti P.V. Mohanan)

1.

The Administrator,

Versus

UT of Lakshadweep,
Kavaratti-682 555.

Director of Panchayat,

Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

Chief Execut_;ive Officer,
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)

55,

1.

OA 386/2013

Jahathali P.P., aged 33 years, S/0. B.C. Uduman,
Puthiyapura, Amlm Island, Union Territory ofLakshadweep,
Pin - 682 552.

A. Ismail,'ageld 45 years, S/o. Eassa, Andrati Yoada,
Amini Island; Union Territory of Lakshadweep, Pin — 682 552.

Khalid Unnain, aged 40 years, S/0o. Mohammed Puthumamachetta,
Amini Island;, Union Territory of Lakshadweep, Pin — 682 552.

Moosa Peechandam, aged 38 years, S/o0. Abdul Khader,

Mannathdchetta Amini Island, Union Territory of L. akshadweep,
Pin - 682 552.

Amanulla A.M., aged 33 years, S/o. Kunju Koorumel,
Amini Island, Umon Territory of Lakshadweep,
Pin - 682 552. :

Khalid A.P. aged 35 years, S/o. Alimohammed, Aliyachetta,
Amini Island Union Territory ofLakshadweep, Pin — 682 55.

Jafeerulla P.C., aged 25 years, S/o.Kidave Naduvatta Chetta,
Amini Island, WUnion Territory of Lakshadweep, Pin — 682 552.



11

‘(By Advocate: Sri Shiraz Bhava V.S.)

Abdul Salam A aged 38 years, S/o Khader Thottanada,
Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552

Noorul Ila%an K.K., aged 38 years, S/o. Abusala Kochu Kannada
Kallakakkat, Amml Isiand Union Territory of Lakshadweep,
Pin — 682 552

Jalal B.M., a.ga.e'd 31 years, S/o. Khader T., Bahija Manzll,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552

Najeeb A., aged 31, g/o Kidavu T.C.,,
Ayeshera, Amini Island, Union Territory of -
L akshadwccp, Pin - 682 552.

Nafeesath U : afbed 35 years, D/o. Eassa Kottappura, -
Unnam, Amlm Island, Union Territory of Lakshadweep,
Pin - 682 552 : Applicants.

C

Versus

The Union Territory of Lakshadweep,
Kavarathi — 6:‘82‘555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory ofLakshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union '_"’l"errito'ry of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri $ Radhakrishnan)

56.

.

OA 388/2013.

p.P. Amanulia, aged 38 years, S/o. Sayed
Mohammed P.K., Puthiya Pandaram, Kiltan.

Mubaraka Banu, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



g0

3. K. Sajeedkhan, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)
Versus

I.  The Administ‘t%tor,

Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

2. Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

3. Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its

Director — 682 555.

4.  Assistant Settlement Officer,
Amini Island — 682 554,

5. Village (Dweep) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

6. Village (Dweep) Panchayat,
Andrott Island, represented by its Executive.Officer-682 553.

7. Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57. QA 39012013

I. CN. Abdul"li{éké&m, aged 38 years, S/o. Koya,
Cheriyannallal House, Kalpeni.

2. K.I. Cheriyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

3. K.K.Sadique Ali, aged 44 years, S/o. Mohammed C.P.,
Konhankakkada House,Kalpeni. -

4. C.N. Habusabi, aged 50 years, D/o. Attakoya,
Cheriyannallal House, Kalpeni.

S. Hameedabi, %ged 41 years, D/o. Ramalan,



14.

16.

17.

19.
20.

21.

g1
Pakkath House, Kalﬂpehi.

A.T. Sheemak}j, 42 years, D/o. Hamzakoya,
Athanam Thottam House, Kalpeni.

A.K. Muthu i, aged 53 years, D/o. Cheriyakoya,
Alikakkada House, Kalpeni.

K_K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohammed A.K.,,
Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P, 'aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.0O. Balkees, aged:53 years, D/o. Yussaf K.V,

Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 years, S/o. Aboobacker,
Kuttiyachada House, Kalpeni.

M. Anwal‘,a.gje'd 37 years, S/o. M.P. Khader,
Maral House; Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya MK,
Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

'I‘hangakoya,i@ged 33 years, S/o. Chariyakoya E.,
Koliyala I---Io_ti{’s‘:e, Kavaratti.

Hussain Ali, éged 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22.

23.

24.

25.

26.

27.

28.

29.

30.

32.

33.

34.

35.

36.

37.

Jaffer, aged 3*2 years, S/o. Hasan T.P.,
Kaladi House;f;j:.:Kavaratti.

Basheer, agea‘:’i36 years, S/0. Mohammed P.,
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi,.agéd 33 years, D/o. Alj,
Kunnumpuram House, Kavaratti.

Shamshadbeégum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti. )

Lilar, aged 28 years, S/o. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Am”eiézﬁ, aged 33 years, S/o. Sayed Buhari,
Palalam louse, Kavaratti.

Abdul Rasheed, aged 23 years, S/o. Hasainar,
Umbiyapura House, Kavaratti. '

Hussain B., aged 43 years, S/0. Kunhi Kunhi P.,
Biranthoda House, Kavaratti.

Mohammedal:i.."l‘.I’.,: aged 35 years,
S/o. Aboobacker K.K., Thekkilapura House, Kavaratti:

. Sajid Kha‘n, aged 39 years, S/o. Sayed Koya,

Edanilam House, Kavaratti,

Jassin L, aged 33 years, S/o. Ali K.P,,
Chonam House, Kavaratti.

Mohammed Rafi, aged 37 years, S/o. Hamzath Haji A.P.,

Molokepura House, Kavaratti.



38.
39.

40.

42.
43.
44,
45.
46.
47.
48.
49.
50.
51.
52.

53.

83

Mohammed $haffe;e P.A., aged 35 years, S/0. Kuji Seedi Koya,
Puthiya Alikdm, Amini.

Abdul Raheem aged 34 years, S/o. Abdu Rahiman,
Aynepura Housc Kavarattl

‘Mushin, aged:§39 years, S/o. Nallakoya,

Kuttithayapura House, Kavaratti.

Akbar T.P., aged 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

~ Najumudeen P.,v aged 36 years, S/o. Shamsul Noor,

Pallicaham House, Kavaratti.

Shihab, aged;35 years, S/0. Kunhimoideen, Mullapura House,
Kavaratti. |

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti.

Raheem A., aizgef-d 30 years, S/o. Khader, Agam House,
Kavaratti.

Firozkhan, agéd 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya Illam House, Kavaratti.

Kadislﬁ’a aged 44 years, D/o. Ukkas,
Umbxyapuld Ilouse Kavaratti.

C.P. Abdu | Razak, aged 42 years, S/0. Mohammed,
Chamayalhagyxa House, Kavaratti.

K. Abdﬁl Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Réheem, aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti, '

M.T.P. Habeeb Rahman, aged 43 years, S/o. Khalid,
Melathi_ruvathap’ura House, Kavaratti.



54

55.

56.

57.

58.

59.

60.

6l.

62.

63.

64.

65.

066.

67.

68.

69.

T

Moominath, aged 37 years, D/o. Kidav,
Neliyampura_Hou’s‘e, Kavaratti.

Halima, aged:35 years, D/o. Koyamma,
lhaleekepura House, Kavaratti.

Sayed . Abdul Raheem aged 46 years, S/o. Haji Sayed Shaikoya,
Ummarmanooda House, Kavaratti.

/—\bdul Reheem, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti. '

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kurinamkalam, Kavaratti.

" Muhsin, aged 38 years, S/o. Koyamma,

Kunnumpura House, Kavaratti.

Seethi Koya,f'aged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavarati,

Mariy()lnlnaﬁi, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohammed Shafi, aged 33 years, S/o. Ahammed Haji,
Pakichipura House, Kavaratti.

Mube:;é?la, agé'd 23 years, D/o. Sayed Poo,
Neliyampura;House, Kavaratti.

Salmé’,ﬁéged 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhan':nned,égcd 32 years, S/o. Attakoya,
Vadkilapur’a,-}Kavaf“at’ti.

Sairabanu P E aged 31 years, D/fo. Sayed Shaik Koya, - ‘
Madal | Iouse Amlm

Mohammed Ali P.M., aged 27 years, S/o. Hamza,
Puthiya Manzil Amini.

Cherv;v‘”dkoya ‘aged 41 years, S/o. Abdul Khader
Pandax'am House Amini.




70.
71.
72.
73.
74,
75.
76.
77.
78.
79,
80.
31,
82.
83.
84.

83.

85

C_heriyaiwya M.C., aged 32 years, S/o0. Hameed,
Melachietaa House,Kadmath.

.Shafeeé?\./.l)., aged 39 years, S/o. Ismail,} v
Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/0. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi AK, aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth. |

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, D/o. Koyamima A.,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

IFathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth. -

Khaulath L., aged 38 years, D/o. Nallakoya T.,
Lavana;kkal House, Androth.

Balha'i',fli;., aged 37 years, D/o. Pookunhikoya,
Thailath Hou;se, Androth.

Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.



anu M.K., aged 40 years, D/o. Kunhi Koya,

86. )
HcSUSe Androth.
87. Kadee mmab1 L., aged 40 years, D/o. Seethi M.,

kkal House Androth

88. Saromr"n_‘_ﬁ bi T{g.;,;aged 43 years, D/o. Aboobacker,
Thacher';y;Hous_e, Androth.

89. Mullapoo M.K., aged 39 years, D/o. Koya,
- Maidandurakatt House, Androth.

90. Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House Androth. '

91. Aysummab1 T , aged 45 years, D/o. Muthukoya K.P,
Thachery House Androth.

92. Habeebath A, aged 42 years, D/o. Muthukoya K.X.,
Ayinammada House, Androth.

93.  Muthubi P.Mﬁ.,'aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

94. Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

95. Hameedath M., aged 43 years, D/o. Siddiqu M.K.,
Makket House, Androth.

M., éged 39 years, D/o. Nallakoya M.,

-~ 96. Safly
' ousé; Androth.

97. Rahil M age’l"d' 39 years, D/o. Nallakoya,
Mathivllszouse, Androth.

08. Husséiﬂ'n;vP.P.,E aged 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

99.  Attakoya, aged 56 years, S/o. Asainar K.,
Attaladaf House, Androth.

100. HussamE K ‘aged 48 years, S/o. Seethikoya,
Edaya, al House Androth.

101. Sayeed;Mohammd Koya L., aged 54 years, S/o. Kader P,
Lavanakkal House Androth



102.
103.
104.
105.

106.
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Hussa{iﬁgi K., aged 50 years, S/o. Sayeed Bhkari T.M.,,
15 daHouse, Androth. '

;gged ’0 years, S/o. Lava Burhikage Moosa,
Kurl"riiﬁ'rianggz‘-_Hou‘se, Androth..

Subaidabi, aéed 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth.

P'ookunhi, aged 31 years, S/o. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years, ,
S/o. Kidave, Moodampura House, Androth. Applicants

(By Advo‘.cate:.Sri K.B. Gangesh)

[E—

Versus

The Adlninistrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555, '

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

‘;Dep}artment of Labour and Employment,
ration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depart;ﬁent 6fiAgriculture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depar’t_ﬁgem of Women and Child Development,

Adminjstration of the Union Territory of Lakshadweep,

i, represented by its Director — 682 555.

Dep: ent df Fisheries, Administration of the Union Territory of
Laksh_,'{;w:eep;;'.;éli(avaratti, represented by its Director — 682 555.

' Dépanmem d,':f“ Animal Husbandry, Administration of the Union

Territo‘i"y of L’;a,kvshadweep, Kavaratti,
represented by its Director-682555.
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Laksn.édweepﬁ Khadi and Village Industries Board,

9.
Kavarattl represented by its Chairman — 682 555.
10. Revenue Sub D1v1sronal Officer, Kavaratti Island — 682 555.
Il.  Sub Dwrsronal Officer; Am1m Island — 682 554.
12. g ’gmeer LPWD Sub Division, Andrott Island-682 553.
13. akshad i‘,eep ‘District Panchayat, District Panchayat (HQ),
Kavaratti, 7 -
rcpresented by its Chief Executive Officer — 682 555.
14.  Village. (Dweep) Panchayat, Kalpeni Island, represented by its
E xeculrve Ofﬁcer ~ 682 551.
5. Village (Dweep) Panchayat Kavarattl Island, represented by its
I*xeeutrve Ofﬁcer -~ 682 555. :
16. Vrllag._,e (Dweep) Panchayal Amini Island,
lepresen_ted by its Exccutive Officer — 682 554.
7. Village (Dweep) Panchayat,
Kadamath Island, represented by its
Execunve Ofﬂcer - 682 553,
18. Vrllage _(D“we‘ep) Panchayat,

S8.

I

Androth Tsland, represented by its
ercutive Officer ~ 682 552. Respondents

" [By Advocate: Sri S Radhakrrshnan (Rl 8 & 10——18)]

()A 3.9'2/2:0 13

Hus‘;am, S/o Aboosala
Sdremappadd (Konchukakada) House
Aga’thl,r esently workmg as Cleaner

M

Shukoor, S/o late Kidave,
Pakrumupanoda House, Agathi,

Presently wqrking as Cleaner,
RGS HOSpltal Agattl.

Latheef], S»/Q_Atitako:'y'a,
Kalkandiyoda House, Agathi,
Presently working as Cleaner,
R(JS Hospital, Agatti.




" 10.

11,

12.-

13.

39

Hameedath, D/o Koyassan,

Aynepara House, Agathi,

Presently working as Cleaner,
RGS Hospital, Agatti.

Presenh_ ing as Cleaner,
RGS Hospital, Agattl

Hajara, D/o late Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,

 RGS Hospital, Agatti.

Sheemabi, D?Q late Shamsuddeen,
Beepapada House, Agathi, '

- "Presently workmg as Cleaner,

RGS Hospital, Agattl

Ablda»?, D/o IIamecd,
Mak v_gy;achoda House, Agathi,

o Pxeseht]y working as Cleaner,

RGS Hospital, Agatti.

Sulaikla, D/o Mohamed,
Koylam IHouse, Agathi,
Presently working as Cleaner,
RGS I—bspital, Agatti.

Sula.lman] S/o Ilam/a

Kal “‘""hlyodallouse Agathi,
Pres wokag as Cleaner,
RG! ,_,_,dpltal Agatti.

;S/o Koyassan,
/\mpmpal y House Agathi,
Presemly Workmg, as Cleaner,
RGS Hospltql Agatti.

Saifulla, S/o Abdurahiman,
Mar lyathoda House, Agathi,
Presently w01k1ng as Cleaner,

RGs1'“pa¢,Agmu.

nan , S/o late Hamza,
Hquse Agathi,
workmg as Dhobi,
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2. K. P delialuddecn aged 41 years

90

3

I3. Abdulla S/oiKhalid,
Kandavar Goth1 House, Agathi,
Presently workmg as Cleaner,

RGS Hospltal Agalu Applicants

(By Advocatg: Sri R Ramadas)

i

Versus

| )hc Ad(mmsua(ox

Union lemtony of Lakshadweep,

"jep)_ Pqncha)':'la'l,'. ‘
Jmon Territory of Lakshadweep 682553

3. lhc Mcdncal Ofﬁccr in charg,e
Commumty llealth Centre,. Agatu Island,

Respondents

Ofﬁc,'e ofithe: Assistant }:ngmeer Electrical,
Lecmcal Sub Division, Kadamat.

‘,;aged.j lycals, S/o late Néllakoya
ouse,.Kadamat, Skilled Labourer, .




G .

ssistant Engineer Electrical,
Division, Kadamat.

5. K.P: Kunhl , aged 41 years S/o late Hassama1
chlachcrry‘House Kadamat, Skilled Labourer,
Office of the ‘Assistant Engineer, Electrical,
I“Ieuncal Sub Dwnsmn Kddamat

(By Adv()cat'e:,"Sri. R. Sreeraj)

l. The AdmlmstratOI
Umon ]emtoxy of Lakshadweep,

T

2. The Duectm o‘f Panchayat
Department @F Panchayat,
Admmlsuatmn of Union Territory of L akshadweep,
Kavaratti- 682 555.

3. The (,hlet Executlve Officer, DlStI’lCt Panchayat
Kadamat- 682 556

: tstant Engineer, Electrical,
:Sub Division, Kadamat-682 556.

rson,
p Panchayat, Kadamat 682 556.

; .Radhakrlshnan(Rl -4))

60.
I U.P.Ja S/o €.0. Koyamma, aged 39 years

work Skilled Labourer,

andry Unit,
ry of Lakshadweep, Kalpem -682 557

an t Umprampappada House,

Kal d-682 557.
2 Tk ya, S/o late M.K. Hamzakoya, aged 43 years

Sﬁ(llled Labourer,
andly Unit,
mtoiy of Lakshadweep, Kalpeni-682 557
and residing at Thithiyapada House,
Kalpem Island 682 557.

3. M. Ilyde : S/o late MLK. Yousef, aged 43 years
1S Casual Labourer,

ouse, Kadamat, Skilled Labourer,

Applicants



10.

Ammal Husbandry Unit,
Union, Terrrtory of Lakshadweep, Kalpem 682 557
and resrdlng al Manchlyanam House,

and‘re51 1ng at Kakatchlyoda House,
Kalpem lsland 682 557.

M.K. Naseer S/o P. Cherlyakoya aged 33 years
working as Casual Labourer, -

Animal {usbandry Unit,

Union lemtory of Lakshadweep, Kalpem 682 557
and residing at Malnnkakkada House,

Kalpeni Island 682 357

M. Kalam §/o M C Muthukoya aged 34 years
wokag as (,asual Labourer, o -
Ammal Husbandry Unit,” -~ =

ry of Lakshadweep, Kalpem 682 557

Kalpem 1;'1a d" 682 557

K. K Mohammed Rafceque S/o V K. Kojankoya, aged 45
years worklng as Casual Labourer,

Animal. 4usband1y Unit,

Union, lemtory ofLakshadweep, Kalpem 682 557

and resl-dmg at Kandamkalam House, -

(O Ab( ul-Salam, S/oP Assamar aged 39 years
worklng as Casual Labourer,

Animal. Ilusbandzy Unit, .
Umon ]emtory of L akshadweep, Ka]penl 682 557
and resldmg at Kakatchiyoda -House,

(alpenn sland 682 357

P.f? '1 S/o late Sayedmuhammedkoya
f"ﬂwmkmg as Casual Labourer



DLy

Depammuﬂl of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555

3. The Chief E_xccUtive Ofﬁcer, District Panchayat,
Kavaratti-68255S. Respondents

(By Advocate: Sri S. Radhakrishnan)

62. QA 40012013

I PP ES*"l';\j " ag,cd44 years, S/0. M. Subair,
Puthiya Pandaram House, Agatti Island,
Umon lcmtmy of L akshadweep

2. ,Nou'shad Al.i,?v aged 32 years, S/o U. Sabjan,

Keela Saramma Pada House, Agatti Island,

Union Territory of Lakshadweep.
3. 'M.Il.:/—\:;‘:b:dtxlv 'Naiser, aged 28 years, S/o M. Abdul Rahiman,
4. j "'i*j‘ége'd 30 years, S/o Kidave,

Melg ouse, Agatti Island,

Union_lerritory of Lakshadweep.

5. K. C'?/\Bdu-l":éhﬁkoor aged 38 years, S/0 Kasmi,
Karlyamachetta House, Agatti Island,
Union lcmloly of L akshadweep

6. MP. Nl/amuddm dged 27 years, S/OM Abusa
M,elap_ul_d” : )qs_,c Agatti Island, . :
Union ory of Lakshadweep. , ~ Applicants

(By Advi

i :N. Anitkumar)
Versus
l. "l"h.éf' nmstralox

Union lcmtmy of Lakshadweep,
Kdledlll 682551

2. lhc (,han'pve»xson,»
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Union. lunlmy of Lakshadweep, Kalpeni- 682 557
and residing at Pokkarappada House,
(alpen' 1siand 682 557.

i Unmkrlshnan)
Versus

1. The -Ad'lin’inisi:'t}étor, 1
Union Territory of Lakshadweep,
Kavaratti.-682555

2. The Director of Panchayat,
Department of Panchayat,
Union Territory of Lakshadweep,
Kavaratti, 687555

3. The Chlcf Lxecutlve Ofﬁcer District Panchayat,
Union' lcnnory of Lakshadweep,
Kavaratn 682555
4. The Vetumaiy Assistant Surgeon,
Village Dweep Panchayat,
Kalpeni-682 557 .

(By Advocate: Sri S. Radhakrishnan)

61. QA 3952013

. Sainul ibid S/o Yusuf, aged 40 years,
lala House, Kadamat,
elf rict Panchayat, Kadamat.
2 Abéul S’hukodr S/o Sayed Ali, aged 41 yeafs,

Ukkayachetta House, Kadamat,
Bus DHVCI Dmtrlct Panchayat, Kadamat.

3. M. 'Khali'd, S_/O'i Nadeer, aged 43 years,
Madurakam HQuse, Kadamat,
Helper, District Panchayat, Kadamat.

4. /\yoobk‘hén zg/olKunhikoya, aged 37 years,
(ccxthn;‘Mahgl House, Kadamat

Versus

Applicants

Respondents

Applicants
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®

Village (Dweep) Panchayat
Agatu Island, Umon T emtory of Lakshadweep 682553

3.- The Employment Of ﬁcer Kavaratti,
Union Territory of Lakshadweep 682551

4. The Director of Panchayat
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

5. The Chief Executive Officer/Special Officer,
Village (Dweep) Panchayat,
- Agatti Island, Union Temtory of Lakshadweep 682553

6.  The Deputy Collector/ASO,
‘ Agatti Island, Union Territory of Lakshadweep-6825353.

(By Advocate: Sri S. Radhakrishnan)

63. OA 404/2013

. Nadirsha N.P., S/o Nall akoya P.V,
aged 31 years, Nenampappada (House) Kalpem Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology- Kalpeni Dweep.

2. Affefudheen AKK.,
S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
~ Department of Science & Technology-
Kalpeni Dweep. Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

1. The Administrator,
Union Territory of Lakshadweep, Kalpeni.

2. The Chairperson,
- Village (Dweep) Panchayat, Kalpeni.

3. The Director of Panchayat,
Department of Panchayath, Kavaratti-682555.



4. The Director, ’
Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Alj,

Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus

. The Administrator,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557.

4. The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: SriS. Radhakrishnan (R1-3))

65. QA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep.

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy 1 Daniel) ’

Versus

.Respondents

Applicant

Respondents

Applicant
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l. The Administrator,
Union Territory of Lakshadweep,
Kavaratti-682555.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Director of Panchayat,
Department of Panchayath, Kavaratti- 682555

4. ° Mission Director,

National Rural Health Mission, Kavaratti-682555.

5. Medical Officer in Charge,
Primary Health Centre, Kiltan Island.

(By Advocate Sri S. Radhakrlshnan (R1,3t05))

66. OA 423/2013

1. Abdul Kareem C., aged 42 years, S/o Subair P.P.,
Chonam House, Agatti.

2. Ubaid V., aged 35 years, S/o Bamban, .
Valiya lllam, Agatti.

3. Mohammed M., aged 40 years, S/o Basha A.P.,
Moothammada House, Agatti.

3

- 4, Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti. '

6. Umilla T.P., aged 54 years, Dlo Khader,
Thekkilappura House, Agatti.

7. Ummer C.K., aged 54 years, S/o AlIf T.P.,
Chekkakkal House, Agatti.

8. Aboobacker P.K., aged 31 years, S/oi Koyassan,
Puthukotta House, Agatti.

9. Mohammed T.P., aged 39 years, S/o Hamza,
Thoppumpadi House, Agatti.

Respondents
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13.

28

Saromma M., aged 39 years, D/b Hamza,
Mariyathoda House, Agatti.

Ashraf A.K., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

Abdul Razzak R., aged 33 years, S/o Hamza U,
Roullammada House, Agatti.

ShafTabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. _ Applicants

(By Advocate: Mr. K.B. Gangesh)

Versus

The Administrator, v
Administration of the. Union Territory of Lakshadweep,
KdledLLl 682555

Director ofPanchdyats

Depdemcnt of Panchayats

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555..

Director of Education,

Directorate of Education,

Administration ofthe Union Territory of Lakshadweep,
Kavaralti-682555.

Village (Dweep) Pénchayat
Agatti Island represented by
its Excecutive Officer- 682554 - Respondents

(By Ad.yocaLe; ,'Sl‘j' S.‘.I,{ad_hakrishnan )

67.

OA 444//2013

Aboosalih h%/o {ashccd K'oyé,-‘v
Padalapura, Klllanlsland , o
Union Territory of 1 akshadwecp, Pin- 682558 Applicant

(By Advocate: Sri Shabu _S_re’edha'ran)

Versus

Union "l"erritoi}y of Lakshadweep represented
by the Administrator,
Kavaratti Island. Pin- 682555.
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2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island. :
Union Territory of Lakshadweep, Pin-682558.

w)

4. The Iixecutive Officer,
Village (Dweep) Panchayat,
~ Kiltan Island. : o
“Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer,
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep ‘
Pin-682558. . - Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 2, 4& 5))
68. QA 453/2013

I, Hameed K.,-S/0 Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

b

Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island,

Union Territory of Lakshadweep.

Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

3. Hisminoor, S/o Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,
Union Territory of Lakshadweep.
Working as Casual labourer in »
Lakshadweep Building Development Board, Kiltan.

4, Ponkutti, S/o Pookoya, aged 48 years,
- Surambiyoda (H) Kiltan Island,
~ Union Territory of Lakshadweep.
Working as Casual Labourer in
Lakshadweep Building Development Board,
Kilan. - Applicants
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(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)
Versus
| The Administrator,
Union Territory of Lakshadweep.
2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.
3. Secretary,
Lakshadweep Building Development Board,
‘Kavaratti, "
4. Dircctor of Panchayat,
Department of Panchayat, Kavaratti. - Respondents
(By Advocate: Mr. S. ‘Radhalq'ishn-an (R1,3t04))
69.  0O.A No. 488/2013
Salmath
D/o. Sayed Koya
Madapally House
Chetlat Island. : Applicant
(By Advocate Mr. K.B. Gangesh)
- Versus
. The /-\‘éiglglinistrator,
Adminjstration of the Union Territory
of LaksHadweep, Kavaratti — 682 555.
2. The Director (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat), .
Kavaratti — 682 555.
3. Department of Science and Technology
Union Territory of Lakshadweep,
Kavarathi — 682 555. ‘
Represented by its Director. - Respondents

(By Advocate Mr. S. Radhakrishnan)

70,  0A 492/2013
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g:ox

K. Bushra Beegum, W/o Hakeem,

Aged 27 years, Casual Labour,

Office of the'Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini. '
Lakshadweep-682 552,

(By Advocate: Sri V.B. I—Iafinarayan)
Versus

|.  Union ofIndiarep. By
the Administrator,
Union Territory of lLakshadweep,
Kavaratti Island, Pin- 682555.

2. The Director of Panchayat,
Department of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island- Pin- 682555,

3. The .Veterin'ary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

4, The Chéirperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682352.

(By Advocate: Sri- S. Radhakrishnan (R1-3))

71, OA 49972013

I Rahmath Beegum Keelakunnikkam,
’ W/o. Mohammed B.K,
Data Entry Operator (MGNREGA),
Sub-Divisional Office,
Kadamat Island,
Union Territory of Lakshadweep.
Residing at Keelakunnikkam House,
~ Kadamat Island
Union Territory of Lakshadweep, PIN — 682 556.

2 Mohamimed Shafi Qraishi Malika,

S/o. M. Sayedali,

Data Entry Operator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of Lakshadweep,
Residing at Malika House,

Kadamat Island,

Applicant

" Respondents



102

Union .'I‘ex'x'itox’y of Lékshadweé}a, PIN - 682 556 - .. Applicants
(By Advocate Mrs. Sreedevi Kylasanath)
Versus

l. The Administrator,
Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

2. The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

3. The Programme Officer,
National Rural Employment Guarantee Act
Office of the Programme Officer,
- National Rural Employment Guarantee Act,
Kadamat, Union Territory
of Lakshadweep. Respondents

(By Advocate Mr. S. Radhakrishnan)
72 OAS507/2003

MuthuKoya K

Casual Labour, Street Light Maintenance

‘Vlllage Dweep Panchayath, Amini Island

Union Territory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Territory of Lakshadweep

Pin—682552 | Applicant

(By Advocate: Mr.TCG Swamy‘).

Versus

. The Ad inistrator
Union Ferritory of Lakshadweep

L akshadwcep Administration
Kavaratti — 682 555

2. - The Executive Engineer
(Department of Electricity)
Administration of the Union Territory of Lakshadweep -
Kavaratti ~‘682 555

3. The Sec'reiar:y (Panchayats)
(Directorate of Panchayats)
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Administration of the Union Territory of Lakshadweep - -
Kavaratti — 682 555

4. The Chairperson
Village Dweep Panchayat
Amini Island,
Union Territory of Lakshadweep — 682 552

5. The Assistant Engineer (Ele)
Electrical Sub Division
Union Territory of Lakshadweep
Amini Island — 682 552
0. The Director
(Directorate of Panchayats) -
Administration of the Union Territory of Lakshadwcep
Kavamm - 682 555 B Respondents

(By /-\dvocate: Mr.S.Radhakrislman (R1-3,5&6)

73, 0.A N().‘S()9/20'l3-

1. Malecha Beegum K.C.
D/o. lndecn Kandilath
Kaval Chetta I_Iousc Androth.

2. Shahid:a Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

%ubéida M.

D/o. Kidave U.K .
Makket House, Androth.

[0S

4. Aysha-l Eécg,um P.V.K
D/o. deoob P.K
Puthlya Pcntamvell Kad
/\ndxolh

5. Rahmath Bccgjum K
D/o. Hamzakoya P.P},
Kunhali House, Androth.

6. Thahira L.
D/o. Seethi Nallal
[avanakal House
Androth.

7. Subaid;}a A.
D/o. Sdyed Mohammed M.



Aliyathara House, Androth.

8. Fathimathu Suhurabi P.V.K'

9. Siyad KhanL.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

10.  Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

I'1.  Haseena Beegum C.P.I
D/o. Abdulla M.P
Chemmachery Puthiya Illam House
Androth. '

12 Habsaléi P.UP
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

'(By Advocate: Mr. K.B. Gangesh)
Yersus
. The Administrator, -

/»\dmin‘iiétration of the Union Territory
of Lakskadweep, Kavarathi — 682 555.

te of Industries ,
Union‘Territory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

3. Coir Supervisor

Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74. OA S510/2013

(@ Haseenabi Therakkal
Ka] House, Kadamath
Data Efify Operator
Village'Dweep Panchayath, Kadamath

Haseena:

(By Advocate: Mr.R.Sreeraj)

Applicants

Respondents

Applicant
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Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti = 682 555 '

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat -- 682 556

- The Chairperson

Village (Dweep) Panchayath
Kadamat — 682 556 |

The District Programme Coordinator

MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and

Programme Officer MGNREGA
Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishhan (R1-3,5&6)

785.

B

OA §57/2013

IKK.V.Naseer

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan

K.P.Dawood . :

Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants

Kiltan v Applicants

(By Advocate: Mr.R.Sreera))

2.

Versus

The Administrator

Union Territory of LLakshadweep
Kavaratti — 682 555

The Director of Panchayath



Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer, . |
Village (Dweep) Panchayath
Kiltan — 682 558

The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558 j

The Principal
Government Senior Secondary School
Kiltan — 682 558 : Respondents

(By Advocate: Mr.S.RadhakriShnar} (R1-3 & 5)

76.

1.

()A 566/2013

Sdﬂyath S

Cook, Government ngh School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail

‘Cook, Government J.B. School

Kadamath
Residing at Kadamath Island

M.P.Attakoya

Cook, Government J.B. %chool
Kadamath-

Residing at Kailiyammakada

Kadamath Island

K.K.Khalid

Cook, Government J. B School
Kadamath

Residing at Biriyommada
Kadamath Island

P.Amanulla

Cook, Government J.B.School
Kadamath '
Residing at Kunnumpura
Kadamath I[sland



— R

6. Ummer P.P.1
Cook, Government J.B. School
Kadamath |
Residing at Alikothapura
Kadamath Island

7. Hidayathulla P ,
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

8. Muhammed Shafi P.P :
Cook, Government S.B.School
Kadamath |
Residing at Kadamath [sland

9.  Pookunhikoya P.P
Watchman / Helper 1’
Government Jawaharlal Nehru Senior Secondary School
Kadamath ' :
Residing at Puthiyapura
Kadamath Island

10.  Abdullakoya B.M
Watch and Ward
Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island

11.  Jafer P
Driver, Jawaharlal Nehru Senior Secondary School
Kadamath :
Residing at Pupathada 4 :
Kadamath Island Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus

l. The Administrator
Union Territory ofLakshadweep
Kavaratti — 682 555

2. Director of Panchayath |
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Head Master
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Government J B School
Kadamath — 682 556

4. The Principal

Jawaharlal Nehru Senior Secondary School

Kadamath — 682 556 Respondents
(By Advocate: Mr.S.Radhakrishngan )

77. QA 567/2013

Habeebulla P.M |
Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School
Kadamath Island Applicant

(By Advocate: Mr.P.V.Mohanan) .
Versus
. The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath

' Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 :

3. The Principal
Government Jawaharlal Nehru Senior Secondary School _
Kadamath [sland 682 556 Respondents
(By Advocate: Mr.S.Radhakrishnan)

78.  OA 580/2013

I Yacoob 7
Kathathe Chetta House, Kadmat.

2. Vahida - ‘
Marikilam House, Kavaratti.

3. Habusa ,
Alachapada, Kavaratti.

4. Yacoob o
Kaladi House, Kavaratti.



@

20.

109

Muhammed Salih |
Aynepura House, Kavaratti.

Fareeda Beegam ,
Molokepura House, Kavaratti.
Saleem !

Pallicham House, Kavaratti.

Bamban
Nambicham House, Kavaratt.

Sayed Abdullakoya
Chendipura House, Kavaratti.

Nafeesathbi
Poodiyam House, Kavaratti.

Jamaliyath
Thirinipura House, Kavaratti.

' Fazeela Beegum

Kannipura House, Kavaratti.

Ummer

‘Thirinikad House, Kavaratti.

Firozkan
Athnachammada House,Kavaratti,

Jaffer _
Marikilam House, Kavaratti.

~ Amanulla,

Mela Illam House, Kavaratti.

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House; Kavaratti.

Fathahudeen
Kadapurathaba House, Kavaratti. .

Muneer
Kuttipapepura House, Kavaratti.



{10

21, Ashik :
Puthiya Alikom House, Kavardtu

22.  Muhammed Musthafa, !
Achadapurakatt House, Andrott
.
23.  Mujeeb Rahman T.P, . i
Thaleka Pura, Kavarattl 3

24.  Jamhar Hussain ‘
Beelamhoda House, Kavalattl

25. Muhsin i
Beeranthoda House, Kavaratt1

26.  Rauf
‘Chettipura House, Kavaratti.

27.  Hazarath
Chungam House, Kavaratti.

28.  Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)
Versus

1. The Administrator

Administration of. Unlon"Terntory ofLakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture =
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

4. Director of Animal Husbandry
Department of Animal Husbandry ;
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

5. Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,

Applicants



Pin — 682554 ; “ Respondents

N

(By Advocate: Mr.S .Radhakri"jshiljén)

79.

l.

OA 582/2013

!
S
Rasheed Koya 3 Ly
Multi Task Employee }
Public Library, Kil thang
Residing at Kilthan

Smt.Sulfabeegum ;

Cook, G.H.S Kadmat 4+

Residing at Melachetta Hauumakudl

Kadamath Island e Applicants

(By Advocate: Mr.P.V.Mohananj ;

Versus

The Administrator ;
Union Territory of'Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Library and Information Assistant
Office of Library and Information Assistant

- Public Library, Kilthan Tsland 682 557 Respondents

(By Advocate: Mr.S.Radhakrishnan)

80.

oy
RN

OA 601/2013

Rasheed Koya S.V., S/o. Abdulla Koya P.S.,
Shaiknaveed (H), Kiltan Island PO, ‘
Union lemtory of Lakshadweep, Pin -682 555. Applicant

(By Advocate: \/11 Shabu Sreedharan)

7 Versus

Union Territory of Laksj‘hadweep, represented by the |
Administrator, Kavaratti Island, Pin — 682 555.

The Director of Pancha-yétjh,iUniOn Territory of Lakshadweep,



w

}&'JX‘?,MT “,,,_x%u
BTV
Kavaratti Island, Pm—682 555

The Chairperson, Vlllage (Dweep) Panchayath, -
Klltan Island, Union Temtoxy of Lakshadweep,
Pin — 682 558.
The Executive Officer, Vlllage (Dweep) Panchayath,
K]ltan Island, Union "Iemtory of Lakshadweep, Pin — 682 558.

The Library and Infoxmat‘non Assistant, Publlc Library,
Kiltan Island, Union Temtory of Lakshadweep,
Pin — 682 558. R Respondents

[By Advocate: Sri S. Radhakrishnan (R1, 2, 4 &.5)}

81.

OA 634/2013

Malikdeenar, aged 21 yeas, S/o llamzath
Sara Manzil IIou%e Agatti. _ : Applicant

(By Advocate: Sri K.B. Gangcéh)f

-~ Versus

The Administrator, ,
Administration of the Umon Temt01y of Lakshadweep,
Kavaratti-682 555.

Director of P anchayats '

Department of Panchayats, -

Administration of Union Teritory of Lakshadweep,
Kavaratti — 682 555. ' :

Dcpa1 tment of Education;: Administration of the
Union Territory of Lakshadweep, Kavaratti,
lepresented by its Dlrectm 682 555.

Village (Dweep) Panchayat -
Agatti Island, repxesemed by its Executive Officer,
682 554. St : Respondents

(By Advocate: Sri S. Radhakrishnan)

82.

1.

OA 635/2013

Fathahudheen K.P. aged 40 years, S/o. Sayed Muhammed Koya,
Kattampalli House, Agattl

Younis, aged 31 years, S'_/:ﬂo'.‘jAbdulla, Mariyathoda House,



Agatti. :

K.M. Shahida, aged 40 yeaers D/o Kasmx Kuttlyam
Mukriyoda House, Agatti.

K.M. Amina, aged- 46 years,; D/o Abdul Rahman, |
Kuttiyam Mukriyoda House Agatt1 ~ Applicants

(By Advocate: Sri K.B. Gangesh)}li-‘ o

—

- Versus.

The Adlmmstrator i
Administration of the Umon Terrltory of Lakshadweep,
Kavarattl 682 555.

Director of Health Services,: - i

Directorate of Health Services, |

Kavaratti —682-555.

Medical Officer in charge,:
Community Health Centre, Agattl - 682 553.

Medical Officer in Charge, RQJZV Oand)?) Speciality Yospital,
Agatti — 682 553. s

Village (Dweep) Panchayat Agattl Island, represented by its
Executive Officer, 682 553 ‘ Respondents

(By Advocate: SriS. Radhaershnan)

83.

0A 79112013 ;i;_.f f:fs;_--:;; ﬁ;

Faleeda Beegum M.1. Meppada [llam,
Agatti Island. , : Applicant

(By Advocate: Sri K.B. Gangesh)

l.

Versus
['he Administrator,
Administration of the Union 1 errltory of Lakshadweep,
Kavaratti-682 555.

Director of Panchayats,

" Department of Panchayats,

Administration of Union l"emtory of Lakshadweep,

Kavaratti — 682 5547 rew
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3. Project Manager, Deswcated Coconut Powder Unit,
Lakshadweep Development’ Corporatlon Ltd

Agatti, Kavaratti — 682 554

4. The Deputy Director (Admn) Lakshadweep Development
Corporation, Kavaratti - 682 554.

5. Village (Dweep) 'Panchayaf
Agatti Island, represented by its Executive Officer, ‘
682 553. : ‘ Respondents
(By Advocate: Sri S. Radhakrishqéfiff)f ;-

84. OA 822/2013

B.P. Navas, Aged 27 years, S/o. Kasml M.P.,
Valiyapura House, Kilthan Island P.O.; |
U.T. of Lakshadweep. Coe ‘ Applicant
(By Advocate: Sri P.V. Mohanan) 2¢: .
_ ‘ L
Versus
I.  The Administrator,
UT of Lakshadweep,
Kavaratti-682 555. R

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

3. The Principal, Govemment ngher Secondary School, ‘ :
Kilthan Island — 682 556. Respondents
(By Advocate @ Mulmkm)

85. OA 880/2013

Muthukoya N.P i
Nalakapura, Kiltan Island- . . :
Union Territory of Lakshadwéep- 682 558 Applicant

(By Advocate: Mr.Shabu Sreedharan)
Versus
|, Union Terr itory of La qkshadweep represented -

by the Administrator
Kavaratti Island - 682 555+ 2
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‘Director of Panchayath -

Union Territory of Lakshadweep
Kavaratti Island — 682 555

The Senior Admmlstratlve Ofﬁcer

Education (District Panchayath)

Union Territory of Lakshadweep

Kavaratti Island — 682 555 '

The Prmcrpal

Government Senior Secqndary School

District Panchayat Kiltan'Island

Union Territory of Lakshadweep 682 558 Respondents

(By Advocate: Mr.S. Radhakrrshnan)

86.

OA 898/2013

K.C.Abdul Khader |
Kulikaraya Chetta Housen__g :
Chetlat Island P

Union Territory of Lakshadweep 682 554 Applicant
J! :.‘»’ .....

(By Advocate: Mr.Shabu Sreedharan)

B
)J

Versus

Union Territory of Ldkshédweep represented

by the Administrator = it 1z

Kavaratti [sland — 682 55‘5 ol

he Drrector of Panchayath
Union Territory of Lakshadweep
Kavaratti Island — 682 555

The Senior Admmrstratrve Officer
Education (District Panchayath)
Union Territory of L akshadweep
Kavaratti Island — 682 5550

The Principal Tha

Government Senior Secondary School

District Panchayat, Chetlat Island

Union Territory ofLakshadweep 682 554 Respondents

(By Advocate: Mr.S. Radhakrrshnan)



87.  0OA904/2013

Kadeeja C.P B L
Cheriyapurakad L
Kalpeni Island

(By Advocate: Mr.K.B.Gar‘lgesh)"‘ - .

Versus - .. -

1. The Administrator

Administration of the Unidﬁ 'Tef-rifory of Lakshadweep

Kavaratti —682 555 't

2. Sub Divisional Officer == -

Office of Sub Divisional Officer

Kalpeni Island - 682 554

(OS]

(By Advocate: Mr.S Radhakrishnan)

88. CA 905/2013

I Abdul Khader C.
Chekkirivammada House
Agatti Island

2. Bugar Jamhar T.P
Theklapura House
Agatti Island
(By Advocate: Mr.K.B.Géngesh)' o

Versus

. The Administrator

Administration of the Unioh'Terflithy of Lakshadweep

Kavaratti Island - 682 555

2. Director of Panchayaths

Department of Panchayaths; e ‘,
Administration of the UxiioriiTerr‘i:tory of Lakshadweep
Kavaratti [sland — 682 555 Ll o

The Director (Rural development)
Department of Rural Development
Administration of the Union Territory
of Lakshadweep, Kavaratti — 682 555

Applicant

Respondents

Applicants
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Project Manager :
Desiccated Coconut Powder Unit

Lakshadweep Development Corporatlon Limited
Agatti, Kavaratti — 682 555

The Deputy Director (Admn)
Lakshadweep Development Corporation
Kavaratti — 682 555 ' ,

ir
Village (Dweep) Panchayath
Agatti Island represente‘d by. 1ts
Executive Officer - 682:553..

‘ by

(By Advocate: Mr.S. Radhakrlshnan)

89.

I

(By Advocate: Mr.K.B.Gangé$h)

OA 939/2013

Safiyullah K C. ,
Kuttiyachada House ;
Kalpeni Island . i

‘Melaillam House

|
Saifulla M I P
|

Kalpeni Island
T
Kunhikoya M.V o i

Mathil Valiyammada House
Kalpeni Island o

Kidave K.O o
Kakkachiyoda House | .
Kalpeni House

R

I

iq
I

Versus
The Administrator r "
Administration of the Umon Temtory of Lakshadweep
Kavaratti Island — 682 555 L

Director of Panchayaths

Department of Panchayaths

Administration of the anion Territory of Lakshadweep
Kavaratti [sland — 682 555.._

Lakshadweep BurldmgéDevelopment Board

Union Territory of Lakshadweep
Kavaratti represented by its Secretary - 682 555

A

Respondents

Applicants



(By Advocate: Mr.S.Radhakrishr:lan)

90.

1.

B TR

The Technical Officer .
Lakshadweep Building Development Board
Kalpeni Island - 682 553 |

Village (Dweep) Panchayéqth
Kalpeni Island represented by its
Executive Officer - 682 553T Respondents

OA 942/2013

Mohammed Ashik
Palliyat House 1
Androth Island

Abdul Latheef
Karakunnel House
Androth Island
Mohammed Ubaidulla
Chodath House
Androth Island

Mohammed Fathahulla

Karachetta House C _ .

Androth Island ! : Applicants
|

(By Advocate: Mr.K.B.Gangesh)i

I

Versus |

The Administrator i _

Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555i

Director of Panchayaths l

Department of Panchayaths

Administration of the Union Territory of Lakshadweep

Kavaratti Island — 682 555 ‘

Lakshadweep Building De\f/elépment Board

Union Territory of Lakshadweep

Kavaratti represented by its Secretary — 682 555
e

The Technical Officer | _

Lakshadweep Building Development Board

Androth Island - 682 554
!
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Village (Dweep) Panchayath

"Androth Island represented by its

Executive Officer - 682 554

(By Advocate: Mr.S Radhakrishnan)

91.

1.

0A 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer

Power House, Kalpeni

Residing at Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
Hamza Koya P

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni |

(By Advocate: Mr.Hariraj M.R)

Versus

Union of India represented by the Secretary
to-Government of India

Ministry of Home Affairs

New Delhi — 110 001

The Administrator _
Union Territory of Lakshadweep
Kavaratti — 682 555

Executive Engin'eer ‘
Department of Electricity ,
Kavaratti, Union Territory of Lakshadweep

Respondents

Applicants



(By Advocate: Mr.S.Radhakrishnan (R2-4)

92.

Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep

OA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep -

(By Advocate: Mr.P.V.Mohanan)

Versus
The Administrator
Union Territory of Lakshadweep-
Kavaratti — 682 555

Director (Rural Development)

Department of Rural Development

an et i - v ., i

Respondents

Applicant

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

Director of Panchayath
Department of Panchayath

Administration of Union Territdry of Lakshadweep

Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

93.

1.

0OA 1202/2013

Akathar Ahammed K.K

Interngl Inspector

Agricultural Department, Kalpeni
Kunnamkulam House

Kalpeni Island

Union Territory of Lakshadweep

Mohammed Igbal KPV

Internal Inspector

Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island

Union Territory of Lakshadweep

Respondents



A

Fareeda Beegum P.V

Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House

Kalpem Island

Union Territory of Lakshadweep

(By Advocate: Mr.PAV.Mohanan)

['S]

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath ‘

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Agricultural Officer
District Panchayath (Agriculture)

~ Kalpeni Island — 682 557 -

Chief Executive Officer .
District Panchayath
Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

94,

0.A No. 1225/2013

C.p. Sf‘howkathali,

S/o. Mohammed Koya _
Casual Labour, Electrical Section,
Kalpeni.

Residing at Chemmanam Pally House
Kalpeni

(By Advocate: Mr. Harira) M.R)

Versus

I'he- Umon of India
Represented by the Secretary to
Goveérnment of India,

Ministry of Home Affairs
New Delhi — 110 001.

Applicants

Respondents

Applicant



2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
[Lakshadweep — 682 553.

4 Junior Engineer,
Electrical Section -
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three yeér's or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/dris_engaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath™.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. 'l‘here[’ore the common prayer in all these cases is for
issue of a direction to the respondents to regularize their services. In the case of a
few others who have be&n retrenched on completion of the period of engagement,

the prayer is for issuc{a dircction to re-engage them.
I~ ‘



" @

123

~

3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in majority of the cases, the
applicants have been engagédvto work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoyd and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In.the other batch of cases in which the applicants have’ been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized. .
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the:above
contention:-
I Secretary, State of Karnataka & Others Vs. Umadevi and Others -

2006) 4 SCC 1. :

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.



(2h
3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010) 4 SCC 179. -

DO RS
e O

4, Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T..Thimmiah — (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. Siate of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212,266, 268, 299, 325, 347, 354,366, 372, 380, 488, 499, 509
& 1225 of 2013.

7 In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have beenvw‘orking in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the-
applicants in OA 225/2013 have been working for 18 yeafs whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants-have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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. has been going on in the Union Territory for the last two decades or more.

These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
Jarge number of such casual el'nployees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appointments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public

employment dehors the constitutional scheme of public emplbyment. The

| Apex Court exhorted all the High Courts not to issue directioris for

absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to‘those
employees who have éontinued to work for 10 years or more but without
the intervention of the orders of the Court/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071,
R.N.Nanjundappa — (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 —as a one time measure.
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10. A three judge Bench of the Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which_ took a different view from the law settled in Umadevi,
observed that those cases were illustrative of the non-adherénce to the rule

of judicial discipline which is sine qua non for sustaining the system.

11. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had

" held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments. in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme. il is imperative that the same must be done within the
Jour corners of the delegated power by the authority
concerned.”

12, In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointeeé would not have
any claim for ad—h.oc/reg'ular appointments available in the Institute and
that the cbntractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court held that initial appointments of the appellants were made in gross
violation of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the Apex Court expressed the hope that the plight of the appellants would
also be taken into account by the administration and consider the

desirability of relaxing the‘ age-limit provided in the Rules.
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13. In Nanjundappa'(Supya), the Apex Court had held thus:-

~If'the appointment itself is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
10 the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

4. We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the ﬁve.judge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases is that  the ‘authorities concémed, be it the Laksh‘adweep
Administration or the Village (Dweep) Panchayats/District Panchayats,
héve not shown any anxiety about the sad plight of many of the employees
who have continued in service for one or two decades or slightly less. It
is also not clear ‘whether any attempt was ever made to regularize the
services of those irregularly appointed employeeé who had completed 10

years of service as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point oftim‘:e.

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on compl‘eti‘on of
89 days. It is true that the Administratiori or Panchayats may not require
the services of quite a number of those employees throughout the year; but
still it appears that many of them have béen allowed to continue. Many of

them have been ‘engaged in one scheme or the other sponsored by the

Central Government or in some such other schemes or programmes floated

~ by the Administration on its own by utilizing the funds available with it.

The Administration or Village (Dweep) Panchayats have not come out with

4



any data as regards the actual requirement of employees in various
departments’ under fhem. It- has been noticed that in some of the
departments, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified aﬁd

it

sanctioned ? There is no clue. «

17. Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this ? The Very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspéct any
further at this stage though it may be observed that the attitude ‘ﬁof the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

Panchayath Cases

18.  In -the other bunch of 80 Original Applications, in which the
applicahf;’_‘%have been engaged by Village (Dweep) Panchayats or District
Panchaya‘t,' the main contention raised by the learned éounsel for th-e
Administration is that this_‘Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had -
approache';dvthis Tribunél, aggrieved by the failure of the Union of India
and the Lékshadweep Administration in granting thém temporary status
under the Scheme fof Temporary Status & Regularization introduced by
the Union of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the ’1o§al residents of Agathi Island were initially undertaken by t.he
Public Works Department. Later, it was entrusted to ‘AVAM Society.
Grant-in-Aid was provided to meet the additional expenditure and the
Society used to manage the Seheme. Later, Island Councils were brought
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed. by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Villdage
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the .lPanchayat from the fund available with it.
After ¢onsidering the claim of the casual labourers, the Tribunal issued the
following .among other directions:-

a) The Second respondent i.e. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
lemporary status lo casual labourers as per the parameters of the
scheme

b) The first respondent, i.e. the Union of India in the Ministry of °
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep
Administration prescribes the scheme 1o the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularlzatzon of the casual workers under the scheme

(d) : =,N0 casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the Jace of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ

Petition filed by the Administration noticed that another Bench of this



Tribunal in Original Applicat_i'ons‘_l}l,é.1297 & -2_18 of 1998 had rejected an

identical relief claimed by some other casual labourers, holding thus:-

21,
Court in O.P.No.28776/2001.

"We have carefully perused the pleadmgs and other materzals on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under. consideration,

the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued 1o be engaged -

subsequently by the succeeding local self Government body, namely
the Village (Dweep) . Panchayat of - Androth/Minicoy. The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported 10 be appoiniment orders and the subsequent service
certificates. We have'good reason to reject the same as those do not
reveal the applicants' nexus with the Administration. of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration................

In the case on hand the applzcants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient 1o give employment to them. It
probably might have offered some succor by way of daily rated
wages to the unemploved local persorns.................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
l0 those sanctioned *by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshaa’weep
has no accountability as far as the matter of regularization of the
applicanis are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted: to the Village/District
Panchayat for developmental purposes towards expendilure on
account of wanton appointments of staff against posts neither
created nor sanctioned nor approved is legitimate.

The above decision was confirmed by a Division Bench of the High

Still later, OA No.1008/1997 and OA

No.571/1998 were also dxsmlssed by a common order following the

decision mennoned Supra. This order was also confi rmed by the High
Court in O.P.No,35164/2001. | |

e e
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22. Aﬁer referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption bf casual employees in
the service of the Panchayat. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies.. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has commitied a grave error in
giving direction to - Lakshadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it
prospectively to the Panchayats for granting temporary status to
casual labourers. The direction given to the Panchayat not to effect
any appointmenis lill the Lakshadweep Administration frames
Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given 1o the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in O4 820 of 2001 stands set aside."

23. In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could ha've been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons and not by the Executive

- Officers.

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different politicavl parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some

of the orders of appointments were cancelled by the successor Committee

~in office of these Panchayats. More importantly, fresh engagements are

being  made on political basis  and some of  the

disengagements/retrenchments also have political colours.
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25.  In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by'the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of ‘the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested With the right
and authority to "hire and fire" employees. However, it is qonceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though thePanchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior abproval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himszIf has

appeared for the Panchayats as well.

27.  Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat to “execute the various works like road

construction/repair/maintenance, ~ water- supply,  drainage, local
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development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after-the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
‘going by the decision in Naderkoya (Supré), this Tribunal has no
jurisdiction to entertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appears for the applicants in OA 394/2013
has ;aised a further contention that the casual labourers who have been
working for moré than 240 days in a calender year are entitled for
protection under Chapter V (a) of the vIndustrial_Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further cénten*ded that
one set of casual emplcl)yeves cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29. - The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-Paxnchay'at,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 years or less. Most of them are still continuing on the

basis of interim orders passed in these cases.

A



30.  When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, -the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. ~Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in -
veterinary units which require special skill. some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under :-

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/IT! and the like and also those Who have been
/nducted under specn‘/c schemes :

(b) Those who have been inducted with specific qualification -of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b)-above.
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(d) Those who come under the MGNRGS scheme

(e) Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (WardWlse/lsIandW/se) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12. Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days-of work and hereagain, fter giving them  a notice of two
weeks before d/sengagement :

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual /abourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with-more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and confirmation given on the next date of
hearing.”

31.  Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure A5 to A8 in OA
300/2013. Apparently, sbme attempt has beén made. to categorize the
labourers group-wise as delineated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, all these
employees who faced the threat of disengagement have approached this
Tribunal and those Originél Applications are also included in this bunch of

cases. It appears that the Administration has also sought to rely on the
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judgment of the. Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contending, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days -

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they were so
engaged after undergoing, regular selection process. In our view, the
Administration has been largely resporlsible for the prevailing unfortunate
scenario. It may be true that the Admivni_stration or Panchayats in their
anxiety to give some solace to a large number of urlerhployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employmerrt in the
mainland also. The predlcament of the 1slanders is understandable
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in serv’iee

for a large number of years.

33.  But,inour view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those emploYees
who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These émployees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are'being made. It shall be ensured by the
Administration that the entire process of engagement ‘of employees on casual
basis (if it becomes extrémely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Approﬁriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

3. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administraticn. However, the Administration
shall address. the issue relating to all these. employees. who have: been toiling
for years together on casual basis, with utmost compassion; and give them
the benefit of relaxation in age, educational qualifications etc. while mt}king

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014. | '

Sdf- . Sdl-
K.GEORGE JOSEPH | JUSTICE A.K.BASHEER
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